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Pendency of this application 
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O.A. 15 of 2001 	- 

12.4.01 	Four weeks time is allowed to 

enable the respondents to file 

written statement on the prayer of 

Mr. A. Deb Roy, learned Sr. C.G.S.C. 

List on 	11.5.2001 for written 

statement and further orders. 
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respondents to fi'le written statement. 
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the rsapond.nt.e has submitted that inupite of 

several caiunicatiorto the respondents ta file 
tJ.y 	 -. 	 - 

written statemeritLha.gs not shown any inbs 
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Heard 	learned 	counsel 	for 	the 

parties. Hearing concluded. Judgement 

delivered in the open court, kept in 

separate sheets. The application is allowed 

to the extent indicated in the order. No 

order asto costs. 

Vice-Chairman 
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CENTRAL ADMINISTRATIVE TRIBUNAL 

GUWAHATI BENCH 

Original Application No. 15 of 2001. 

Date of decision : This the 6th 	 2001. 

HON'BLE MR. JUSTICE D.N.CHOWDHtJRy, VICE-CHAIRMAN. 

Sri Narendra Kr. Singh 
Son of Late B.K.Singh 
Senior Techicians 
Passighat, All India Radio, 
District- East Siang 
Arunachal Pradesh 

By Advocate Mr. M.Chanda. 

-versus- 

.Applicant 

Union of India 
Through the Secretary to the 
Govrnment of India, 
Ministry of Information and 
Broadcasting, 
All India Radio and Doordarshan, 
New Delhi. 

The Director General, 
All India Radio, 
New Delhi. 

	

. 	Director General 
Doordarshan, Mandi House, 
New Delhi. 

Chief Engineer (EZ) 
Prasar Bahrati & Television 
Borad Casting Corporation of India, 
Akashvani Bhawan, Eden Garden, 
Calcutta. 

Shri Ram Naresh Singh 
Engineering Assistant, 
Prasar Bharati & Television 
Doordarshan Kendra, 
Patna 

Shri Abdul Kayum Laskar 
Engineering Assistant 
Low Power Television Centre 
Prasar Bharati & Television 
Haflong, Assam. 

Shri Binod Kumar Singh 
Engineering Assistant, 
All India Radio, 
Doordarshan Kendra, 
Low Power Television Centre, 
Laktaisarai, District-Munger, 
Bihar. 	. 

o . . .Respondents 

By Advocate Mr. A. Deb Roy, Sr. C.G.S.C. 

.. .Contd. 
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This 	application 	under 	section 	19 	of 	the 

Administrative Tribunals Act, 1985 has arisen and is 

directed against the order dated 18.4.2000 by which juniors 

• 	 of the applicant have been superseded in the matter Of 

promotion 	from the post of Senior Technician to 

Engineering Assistant. The applicant at the relevant time 

was holding the post of Senior Technician to which was 

promoted on .3.1990. The name of the applicant was at 

serial no. 11 of the promotion order. The eligibility list 

of Senior Technician for promotion to the post of 

Engineering Assistant in the Eastern Zone on the basis of 

seniority cum fitness on 10% quota was published on 

11.11.1999. In the said list the name of the applicant was 

at serial no. 610 and the name of the respondent nos. 5,6, 

and 7. were at serial nos. 11,12, and 13. Admittedly 10% 

promotion were made from the Senior Tchnicians to the 

grade of Engineering assistant on the basis of seniority 

cum fitness. As alluded that the respondent nos. 5,6,7 were 

junior to the applicant superseded him. Hence this 

application assailing the order of supersessession dated 

18.4.2000 . 

2. 	The respondents submitted its written statement and 

admitted that 10% of promotion are made on the basis of 

seniority cum fitness in the feeder cadre with five years 

of regular service. The respondents however stated that the 

applicant was not promoted since DPC did not recommend his 

case for promotion to the post of Engineering Assistant. As 

per the written statement the bench mark for promotion was 
C. 

a-ot good. The case of the applicant was ignored because he 

was graded average. As per the written statement average 

performance ir, not treated as adverse and therefore the 

same was not communicated to the applicant. The respondents 

. .. . .Contd. 
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also stated in the written statement that above average 

performacne only entitled tro an employee to recognition and 

reward of promotion. Since the said promotion is made on 

the basis of seniority cum fitness, persons cannot be 

overlooked from promotion unless he is found unfit. The 

merit comes into play in the matter of promotion when 

promotion is mae on selection. In the instant case 

promotion is based on seniority cum fitness. Therefore 

senior person cannot be superseded. In the instant case 
,1 

persons junior to the applicant have been promoted on the 

basis of their bench mark as good. The applicant could not 

have been superseded on the only ground of average 

grading. 

For the aforementioned reasons the respondents are 

ordered to reconsider the case of the applicant for 

promotion to the post of Engineering Assistant •against the 

10% quota on seniority curn fitness basis. 

In the light of the observations made above the 

respondents are directed to complete the aformentioned 

exercise within six weeks on receipt of a certified copy of 

this order. 

The application is allowed to the extent indicated 

above. There shall however no order as to costs. 

(D.N..CHOWDHURY) 
Vice-Chairman 

trd 
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 

GIJWAHATI BENCH 

Application under Section 19 of the Administrative 

\ 	 Tribunals Act, 1985). 

le 	N of the Case 	: O.A. No. 	/2OO 

Sri Narendra Kr. Singh 	: Applicant 

\ 	 -versus- 

Union of India & Ors. 	: Respondents 

I N D E X 

Sl.No, Annexure 	Particulars Page No. 

1 - Application 1-16 
2 - Verification 17 
3 1 Order of promotion dt.5.3.90 18-21 
4 2 Order of promotion dt. 29.1.93 22-28 
5 .3 Judgement & order at. 30.9.94 23-38 
6 4 $idc Memorandum at. 	12.1.95 39-40 
7 5 Representation at. 	24.2.95 49-50 
8 6 Representation at. 8.5.95 51 
9 7 Representation at. 	25.7.95 52 
10 8 Memorandum dt. 23.6.95 53-58 
11 9 Memorandum dt. 	11.11.99 59-63 
12 10 Impugned order of promotion 64-66 

dt. 	18.4.2000 

13 11 Representation dt. 8.5.2000 67-68 
14 12 Representation 	at. 	23.6.2000 69-70 
15 13 Letter dt. 20.5.2000 71-72 

Filed by 

Advocate 

/ 
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 

GUAHATI BENCH 

lication under Section 19 of the Administrative 

Tribunals Act, 1985), 

Original Application NO.1_/2OOf BETWEEN 	 ____ 

cp 	ri Narendra Kr. Singh 

Son of late B.1.Sjngh 

Senior Technicians 

Passigaht, All India Radio 

Dist-. East Slang 

Arunachal Praciesh 

.Applicant 
-AND-s 

1. Union of India 

Through the Secretary to the 

Government of India 

Ministry of Information and 

Broadcasting, 

All India Radio and Doordarshan 

New Delhi, 

2, The Director General, 

All India Radio, 

New Delhi, 

3. Director General, 

toordarshan, Mandj House, 

New Delhi. 

*. 

Contd... 

adr 	L2Y 
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4, 	Chef Entin:er(EZ), 	C 	- 

Prasar Bharati & Television 

Broad Casting Corporation Of India 

ashvani Bhavan, Eden Garde, 

Calcutta 

S. Shri Rain Naresh Singh 

Engineering Assistant, 

Prasar Bharati & Television 

Doordarshan Kendra, 

Patna 

Shri Abdul KayumLaskar 

Engineering Assistant 

Low Power Television Centre 

Prasar Bharati & Television 

Haf long, Assam 

Shri Binod Kumar 5ingh 

Engineering Assistant, 

All India Radio, 

Doordarshan Kendra, 

Low Power Television Centre 

Laktaisarai, Dj8 •  Munger, 

Bjhar 

DETAILS OF 	THE APPLICATION 

1. 

	

	Larticulars of order against which this applic 

tion is made. 

This application is made for flOfl-consjderation 

of promotion to the post of Engineering Assistant and 

also against the impugned order of promotion issued 

Contd... 

, 
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under office order bearing 1eteo1(2-7-W995 

dated 18.4.2000 whereby juniors of the applicant have 

been promoted to the post of .  Engineering Assistant 

and also praying for a direction to the respondents to 

promote the applicant to the post of 2octm Engineering 

Assistant against 10% seniority cum fitness quota of 

Engineering Assistant with all consequential service 

I 

	

	benefits including seniority at least from the date of 

promotion of his juniors i.e. private respondents No. 

5,6 and 7. 

Jurisdiction of the Tribunal 

The applicant declares that the subject matter 

of the application is within the jurisdiction of this 

Hon'ble Tribunal, 

Limitation : 

The applicant further declares that the appli-

cation is within the limitation prescribed under Section 

of the Administrative Tr1bals Act, 1985. 

pacts of the Case. 

4.1 	That the applicant is a citizen of India and 

as such, he is entitled to all the rights and protections, 

privileges as guaranteed under the Constitution of India. 

4.2 	That your applicant was initially appointed 

as Technician on 12.5.1986 under All India Radio, 

Bhagapur, Bihar. Thereafter he was promoted to the post 

of Senior Technician vide of fice order issued under 

Contd.,,. 
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letter No. 1(21)/90-5 dated 

of the applicant at serial. No. 11 in the promotion order 

but unfortunately the applicant could not join in the 

promotional post of Senior Technicial as because at the 

relevant time hwaz he was placed under suspension follow-

in§ an alleged implication in a criminal case. It is 

relevant to mention here that the criminal proceeding 

was instituted under 5ection 302/34 IPC alongwith other 

and the said case was registered as Session Trial Case 

No. 5 94/90 before the Additional Session Judge, 

Bhagalpur in connection with Bhagalpur G.R. case No. 

2777/89. However the applicant was ultimately acquitted 

by the learned 3rd Additional Session Judge, Bhagalpur 

vide it-s judgement and order dated 18.7.91 passe in 

Session Trial Case No. 594/90 (0. R. Case No. 2777/89) 

State Vs. Basisthan Narayan 5ingh & Ors). However the 

applicant thereafter repeatedly approached before the 

authorities to promote him to the post 	of Snjor 
Technicians in terms of the promotion order dated 5.3.90 

referred to above. But the applicant was ultimately 

promoted to the post of Senior Technicians in the 

Eastern Region following the order of the Chief Engineer, 

( Ez) of All India Radio and Television, Calcutta vide 

his letter No. 1(21)192-3 dated 29.1.93. In the said 

order it is stated that on the recommendation of the 

Dpc the applicant alongwlth others have been appointed 

on promotion as Senior Technician. The name of the 

applicant is figured at serial No.1 of the said promotion 

order. The applicant vide promotion order dated 29.1.93 

posted at AIR, Passighat. The applicant accordingly joined 

tunar 
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at Passighat to the promotional post in the month of 

May 1993 and since then he is working in the said 

promotional post of Senior Technician in All India Radio, 

Passighat in the State of Arunachal Pradesh. 

The applicant urged to produce the compy of the 

judgement and order dated 18.7.1991 passed in Session 

Trial case No. 594/90 (G.R. Case No. 2777/89) by the Uxaxx 

Learned 3rd Additional Judge at the time of hearing. - 

Copy of the promotion order dated 5.3.90 and 

29.1.1993 are annexed hereto as Annexures-1 & 2 

respectively. 

4.3 That your applicant after his acquittal from the 

criminal proceedings instituted against him through 

G. R. case No. 2777/89, Session Trial Case No. 594/90 

(State Vs. Basistha Narain Singh and Ors repeatedly 

approached the authorities for treating the period of 

suspension as on duty and also for grant of all conse-

quential service benefits but being highly disappointed 

and dissatisfied with the in action of the respondents 

the applicant in the compelling circumstances approached 

the Mon'ble Central Administrative Tribunal, Patna 

Bench, Patna through O.A. No. 615/93 (N.K.Singh Vs. 

Union of India & Ors.). In the said O.A. the applicant 

inter alia prayed for a direction upon the respondents 

to pay him full pay and allowances for the suspension 

period i.e. from 25. 1. 1989 to 24.6.1992 and treat those: 

period as on duty for all other purposes of the service 

with all consequential service benefits. However the 

said OA was decided on 30.901994 with the following 

observations : 

Contd.... 

LAL 	a4 C4?1r J 
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24. 	The fact that the redents;h) taken 

the view that only minor penalty\Qynsure was 

deserved by the applicant on the charges arising 

from the incidaflt, shows that had the applicant 

been not helplessly prosecuted in the criminal 

case ending in his acquittal, he would not have 

been put under suspension and there would have 

been no scope for disputing his entitlement to 

full salary and allowances throughout. The finding 

of the criminal court in relation to the applicant 

and the result of acquittal of the applicant clearly 

show that his proseqution was not justified and 

consequently the suspension of the applicant on 

account of his prosecution was of necessity a 

formal requirement of the rule in the background 

of the facts and circumstances of this case. 

25. 	Having heard the learned counsel for the 

parties and having carefully considered the 

submissions of the learned counsel, the relevant 

rules and the material on record, I have come to 

the conclusion that this application must be 

allowed. The impugned memo dated 1.9.92 (Annexure  

A/7 to the application) being not in accordance 

with the law, is 	liable to be quashed and is 

hereby quashed. The respondents are directed to 

consider and decide the claim of the applicant to 

pay and allowances during the entire period of 

suspension on the basis of P.R. 54-B and to pass 

reasoned order within a period of three months from 

the date of receipt of a Copy of this order. 

26. 	
There shall be no order as to costs." 

Contd.. 

Q7-14 y 	
42 
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In view of the above judgement and order dated 

30.9.1994 the applicant is entitled all consequential. 

service benefits including the benefit of promotion 

to the cadre of Eggineering Assistant with all consequ-

ential benefits. 

A copy of the judgement and order dated 30.9.94 

referred to above is annexed hereto as Annexure-3. 

4.4 That the applicant begs to state that he has 

approached the authorities on several occasions for 

correct fixation of his seniority and also for grant of 

promotional benefit as he was excluded from the criminal 

charges levelled against him through G. R. case No. 

2777/89 and G.R. case No. 594/90, but the authorities 

remained silent on the question of fixation of seniority 

and grant of promotional benefit which was denied to the 

applicant due to his implication in the criminal procee-

ding. However, although he has joined to the promotional 

past of Senior TechniciAn in May 1993 following the 

promotion order dated 29.1.1993 but the fact remained 

that he was declared selected by the DPC for promotion 

to the post of Senior Technician vide order dated 5.3.90. 

But unfotunately at the relevant point of time he Was 

placed under suspension as a result he could not avail 

the promotional benefit granted vide order dated 5.3.90, 

although subsequently he had approached before the 

authority for extension of the benefit of promotion to 

the post of 3enior Technician which was granted to the 

applicant by order dated 5.3.1990. But no action was 

taken by the authority. Surprisingly vide memorandum 

issued under letter bearing No. 1(27)/94. dated 12.1.95 

whereby seniority list of Senior Technician in the 

Contd.. 

ión4i-  kr/ 
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eastern zone of All India Radio and Te isbn has been 

published as on 31.3.1994. In the said memorandum 

dated 12.1.1995 it was stated that if there is any 

discrepancies/error/omjnissjon 	 the same 

may be brought to the notice of the authorities not 

later than 21.1.1995 otherwise it would be presumed 

that the seniority as per attached list is correct. 

In this connection it is stated that the applicant has 

been wrongly placed in the said seniority list at 

serial No. 248 treating the date of joining to the post 

of Senior Technicion as on 30.5.1993. However the said 

memoradum dated 12.1.1995 in fact received by the 

headquarter office on 8.2.1995 and thereafter the same 

was brought to the notice to the techniciah working 

in subordinate office in the Deputy Director General 

of All India Radion and Television, Gu,ahatj, The 

applicant immediately on receipt of the said impugned 

seniority list issued under memorandum dated 12.1.1995 

submitted representation dated 24.2.1995 addressed to 

the Chief Engineer, Eastern Zone of All India Radbo 

and television, Clacutta Pointing out the discrepancies 

in the seniority list. It is stated by the applicant 

that he was promoted to the post of senior technicbon 

vide order dated 5.3.1990 but at the relevant time he 

was placed under suspension with effect from 25.12.1989 

following the detention in police custody for more thah 

48 hours and the said suspension order was subsequently 

revoked vide order dated 24.6.92 and the applicant was 

acquitted from the criminal charges by the learned 

Additional Session Judge, Bhagalpur, It is further Stated 

in the said representation that he has also approached 

r  S,'
~P4' 
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.. 	 \ 
the Hon'ble Patna Bench of the Central Admjnjtratjve 

'Tribunal praying interalia for treiiing the pEriod of 

suspension as on duty and the said period was subsequ-

ently treated as on duty and the authorities paid full 

p and allowances vide order dated 5.1.1995. It is 

relevant to mention here that while the promotion order 

was issued on 5.3.1990 he could not join to his promotion-

al post as because he was placed under the suspension 

at the relevant time. Hwever it is also stated that 

he was again promoted as senior techniciall vide order 

dated 29,1,1993 and joined at All India Radio,passighat 

as Senior Technjcion on 30,5.1993 and also prayed for 

restoration of his seniority to the post of senior 

technicien which he had lost during the period of 

suspension. He has categorically Pdinted that in the 

promotion order dated 5. 3 .1990 the applicant was ranked 

just above Shri Ram Naresh Singh, 8enior Technician 

whereas in the seniority list dated 12.1.1995 said 

Shri Ram Naresh Singh IS placed at serial No. 94 and 

the name of the applicant has been placed at serial 

No. 248. He has also stated that he is no way responsible 

for the circumstances which leads to his suspension and 

the same was later on revoked with full benefits treating 

the period of suspension as on duty. it is further  xtatgg 
reques t

ed that his original seniority may kindly be 

resored placing him above Shri Ram Naresh Singh, Senior 

echnician. The applicant again vide his representation 

dated 8.5.1995 addressed to the Chief Engiee, eastern 

zone, All India Radio and Television Calcutta reques
ted  

for restoration of his seniority With reference to the 

memorandum dated 12.1.1995 Similarly On 25.7.1995 he has 

JV'q7V?701" 	 ~/V4~ 
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also Xtatud requested the Station Egixieerf All India 

Radio, Passighat for forwarding of his representation 

for restoration of seniority. The respondents after 

receipt of the representation from the applicant for 

restoration of his seniority considered the same and 

restored his seniority postiion as prayed by the applicant 

It would be evident from the memorandum issued under 

letter No. 1(23)/95-s dated 23.6.95 whereby the applicant 

has been placed at serial No. 40 in the eligibility of 

list of Senior Technicial for promotion to the post of 

Senior Technicial Grade I as on 1.10.1994 in the east 

zone on the basis of the seniority curn fitness. The 

applicant is placed just above Shri. Ram Naresh Singh 

as requested by him through representations regerred to 

above. 

Copy of the seniority list of Technician Published 

as on 31.3.1994 through memorandum dated 12.1. 1995 

representations dated 24.2.1995, 8.595 and 

25.7,95 and memorandum dated 23.6.95 are annexed 

as Pnexures-4 0 5 0 5,7 and8 respectively. 

That it is stated that the applicant while working 

as Senior Technicial in All India Radio, Passighat he is 

being harassed by the then 5tatjon Engineer, Shri N.Saha 

and the applicant submitted representation to the ChIef 

Engineer of All India and Television through letter dated 
24.10,1997 and 2 2.2.1998 but no action was taken on the 

basis of the said representations. 

4.6 	
That your applicant begs to state that the Chief 

Eaxtern Zone, All India Radio and Television, 

Calcutta Issued another memorandum PUblishing the eligjbj 

ilty list of senior technician for promotion to the grade 

4.5 
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• 	 of Engineering Assistant in the Easoon the 

basis of seniority cum fitness in 10% quota through 

letter bearing No. 1(27)/99_5 dated 11.11.99. In the 

said eligibility list the name of the applicant has 

been figured at serial No. 10 i.e. just above Ram 

•Naresh Singh and Abdul Kayam Laskar and also Binod 

Kumar 5ingh. It is relevant to mention here that the 

respondenthNo,5,6,7, have been placed at serial No. 

11,12, and 13 of the said eligibility list. 

A copy of the Memorandum dated 11.11.99 is 

annexed as Annexure_g. 

4.7 	
That most surprisingly spromotion order has been 

issued by the Chief Engineer, Eastern Zone, All India 

Radio and Doordarshan, Calcutta vide letter No, 1(27)/99 

-S dated :k±x1±x 
18.,2000 whereby twenty Senior Technj 

Ii 	

clans have been promoted to the post of Engineering 

Assistant including 12 juniors of the applicant i.e. 

from serial Nos, 9 to 20 who are juniors to the present 

applicant have been promoted by the impugned order of 

promotion dated 18.4.2000 but the name of the applicant 

has not been figured in the said promctjon list for the 

reasons best known to the respondents 

is stated that these promotions have been 

made on the basis of seniority cum fitness against 10% 

quota from senior techniciat to the grade of Enginering 

Assistant and the name of the applicant has been figured 

at serial No. 10 of the eligibil-L
'ty list Published under 

memorandum dated 11.11.90. Therefore there 
Is no reason 

to exclude the name of the applicant from the lIst of 
promotIon order. It Is 

categorjcj1y stated that how 

7e24  kma r 
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applicant has not received any a\rseunjcatjon 

against his ACR. Therefore there is no reason to 

exclude the name of the applicant from the order of 

promotion to the post of Engineering Assistant. As 

such the Hon'ble Tribunal be pleased to direct the 

respondents to Review the case of the applicant for 

promotion to the post of Engineering Assistant and 

further be pleased to direct the respondents to 

promote the applicant to the said post at least from 

the date of promotion granted to the respondent Nos, 

5,6 and 7. It is relevant to mention here that out 

of 12 juniors who were promoted to the post of Engineer 

ing Assistant vide impugned order dated 18.4.2000 

Only immediate three juniors namely respondent nos. 

5.,6 and 7 have been impleaded as party respondents 

in this application and the same will safeguard the 

interest of the other juniors who have been promoted 

vide impugned order dated 18.4,2000. 

A copy of the impugned promotion order dated 

18.4,2000 is annexed as Annexure.... 

4.8 	
That your applicant immediately after receipt of 

the impugned order of promotion dated 1 8 .4.2000 submi-

tted , representatjoflsdated 8.5.2nnn 

addressed to the Chief Engineer, Eastern Zone of All 

India Radio and Doordarshan Calcutta praying inter 

alia to consider the case of his promotion to the post 

of Engineerjg Assistant and also categorically stated 

that his juniors have been promoted to the Post of 

ngineerjng Assistant and requested for an early action 

to redressed his grieflc 	
Similarly the recognised  

M7a4 /can4r 
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Association of All India and Radi e 1evi s i on  

Engineering employees also requested the Chief Engineer 

Eastern zone of All India Radio and Doordarshan vide 

their letter dated 20.5.2000 to make a review of the 

promotion on the ground that many of the juniors 

bye passed while the order of promotion has been issued 

for the post of Engineering 4 ssistant. But unfortunately 

no action has been taken by the respondents on the basis 

of the representation submitted by the applicant as well 

as by the recognised Association of All India Radio and 

Television Engineering employees. In the Compelling 

circumstances the applicant finding no other alternative 

approaching the Honble Tribunal for redressal of his 

grievance •  

I 	 Copy of the representation dated 8.5.2000, 

2 3 .6.2000 and letter dated 2 0.5.2000 are annexed 

as Annexureis ll, 12 and 13 respectively. 

	

4.9 	
That it is stated that the applicant is being 

discriminated subject to unfair treatment in the depart 

ment Particularly in the matter of promotion as such 

exclusion of the name of the applicant from the list of 

Promotion IS 
highly arbitrary, unfair and the same Is 

violative of Articles 14 and 16 of the ConstjtuUo 

Particularly when there is no adverse Communication is 

made to the applicant even in the form of advise. 

	

4.10 	
That it is stated that promotion is a valuable 

right in service career of an employee as such denial of 

the same is also amount to Violation of doctrine of 

legitimate expectation As such the HOfl'ble Tribunal be 

pleased to direct the respondents to promote the applicant 

7- Q2 d /cLona 
' V/ 
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to the post of Engineering Assistant with retrospective 

effect at least from the date of proniotion of his 

juniors by holding review D.P.C. 

	

4.10 	That this application is made benafide and for 

the cause of justice. 

	

5. 	Grounds for relief(s) with legal provisions. 

	

5.1 	For that the applicant has been discriminated 

in the matter of promotion to the post of Engi-

neering Assistant when large number of juniors 

including the respondent nos. 5,6, and 7 have 

been promoted to the post of Engineering Assis-

tant vid.e impugned order dated 1.4.2000. 

	

5.2 	For that the 	OO 	applicant has been 

discriminated in the matter of promotion to 

the post of Engineering Assistant while his 

juniors have ben considered for promotion but 

the name of the applicant has not been taken 

place without any reason and there is no adverse 

remark against the name of the applicant in his 

ACR•  

	

5.3 	For that the name of the applicant has been 

placed at serial No. 10 in the eligibility list 

of Senior Techniciat for promotion to the post 

of Engineering Assistant against the 10% quota 

vide order dated 11.11.1999 therefore exclusion 

of the name of the applicant from the order of 

promotion Particularly when there is no adverse 

Communication in the ACR, as such the denial of 

promotion to the apljcant is Violative of Article 

14 and 16 of the 

Ntuerdrtl  



-15- 

I 	54 	For that the applicant submitted representations 

for redresa&l of his grievances before the 

competent authority but to no result. 

Details of remedies exhausted. 

That the applicant states that he has no other 

alternative and other efficacious remedy than to file 

this application. Representations through proper channel 

were submitted by the applicant but no action has yet 

I 	been ta)cen by the respondents. 

Matter not previously filed or pending before 

any other court or Tribunal, 

The applicant further declares that he had 

not previously filed any application, writ petition or 

suit regarding the matter in respect of which this 

application has been made, before any other Court or 

any other authority or any other Bench of the Tribunal 

nor any such application, writ petition or suit is 

pending before any of them. 

Reliefs sought for : 

Under the facts and circumstances of the case 

the applicants prays that Your Lordships would be 

pleased to issue notice to the respondents to show cause 

as to why the reliefs sought for by the applicant shall 

not be granted, call for the records of the case and on 

perusal of the records and after hearing the parties on 

the cause or causes that may be shown, be pleased to 

grant the following reliefs : 

8.1 	
That the respondent be directed to 

promoted the applicant by holding Review DPC 

Cofltd. 
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to the post of Engineering Asjst.ant with---

retrospecive effect at least from the date of 

promotion of his juniors i.e. respondent nos. 5, 

6 and 7 with all consequential service benefits 

including seniority and monetary benefits. 

8.2 	That the respondents be directed to include 

the name of the applicant in the impugned order 

of promotion dated 18.4.2000 by modifying the 

order in terms of prayer No.1. 

8.3 	Costs of the Application. 

8.4 	Any other relief/reliefs to which the applicants 

are entitled to under the facts and circumstances 

of the case and as may
,  be deemed fit and proper 

by this Hon'ble Tribunal. 

9 1 	Interim Reliefs prayed f or : 

9.1 	Pending disposal of this application, an obser- 

vation shall be made that pendency of the application 

shall not be a bar for the respondents to grant the 

benefit of promotion to the applicant by the respondents, 

mor so in view of the Section 19(4) of the Administrative 

Tribunals Act. The applicant further prays that the 

instant application be disposed of expeditiously. 

•••••s••... 

This application has been filed through Advocate. 

Particulars of I.P.O. 

1. 	I.P.O. No. 

ii. Bate of Issue 	 A L 

111. 	Issued from 	
: G.P.O., Guwahati iv. 	Payable at 	
: G.P.O., Guwahati 

List of enclosures : 
As stated in the Index. 

Jv'Q 1e 	Cuna 
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VERIFICATION 

I, Sri Narendra Kr. 3ingh, son of late B.K. 

Singh, aged about 4 years, working as Senior Technician, 

All India Radio, Passigaht, District, East Siang, 

Arunachal Pradesh, applicant in the instant Original 

pplicatjon do hereby verify and declare that the 

statements made in paragraphs i to 4 and 6 to 12 are 

true to my knowledge and those made in paragraph 5 are 

true to my legal advice which I believe to be true and 

I have not suppressed any material fact. 

And I sign this verification on this the 

day of £ 

J'Ja1e7-,e/ K'('-mar  S/V,~ 
Signature 
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Government of India 
Office of the Chief Engineer(Ez) 
All India Radio & Television 

Calcutta 
Akashvanj Bhavan, 
Eden Gardens 
Calcutta_700 001 

Dated 5.3.90 
No. 1(21)/90-S 

ORDER 

Subject : Promotion of Technicians as Senior Technicians and 
transfer of Senior Technicians in the same capacity 
in the Eastern Region. 

On the recommendation of the Departmental promotion 
committee, the following Technicians are ailoted for appoint-
ment on promotion as Sr. Technicians at the station/office 
noted against each :- 

Sl.No. Name of Technicians Present Posting as Remarks 
posting Sr. Techni- 

cian 

1 Shrj Nd. All Imman 	LPTV,Dar- 	CE(EZ) 
bhanga 

2 	Pareso ch. Baishya 	AIR,Guwahatj DDK,Kohjma 
3 	Raj Kr. Thakur 	LPTV,Jamshed_ LPTV,Sitamarj 

pur 
4 	Khagen Boro 	

LPTV,Tezpur LPTV Tezpur Against a 
vacant 

5 " Awinj Sharma 	AIR, Kohima 	
post. 

LPTV,Dhubrj 	-do- 
6 " Monoranjan Das 	LPTV,Dhanbad LPTV Dhanbad Vice Sri 

SUltaN 
transfe 
rred, 7 	V.Vasurutwo 	 LPTV,IJkhrul AIR Shillong 

8 " S.Ganguly 	
CE (Ez) ,AIR, CE (Ez) ,AIR, 
Cal. 	Cal. 

9 1 
 Guljaj Chowdhury 	HPTV,RanChI LPTV,Sasaram 

10 " Khirod Kr. Behra 	DDK,Cuttak LPTV,JOda 	Against a 
vacant pos$ 

11 " Nagendra Kr. Sinha 	AIR,Bhagal_ LPTV,Jamuj 	-do- pur 

12 " Ram Naresh Singh 	LPTC,Bettjah LPTV,Gopal_ 	-do- 
ganj 

13 " Abdul Kayal Laskar 	
DDK,Kohjma PPC,KOh±ma 

" Binod Kr. 5ingh 	DDK,patna 	
DDIç Cal. 

15 H Rajib Das 	
LPTV,NaZIra DDK,Ghy. 

Cofltd 

d 
Vr -r 
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16 	Ram PraksU Sarki AIR,Kurseong AIR 	
Against a
newly created Kurseong post. 

17 11  Debanand Barman AIR, 	Chaibasa, 
Silchar 	AIR, 

18 " Faziul Haque 

19 " Djnesh Prasad 

LPTV, 	LPTV ShanT 
Shantinike -tin iketan 
tan 

LPTV,Jam- LPTV 
shedpur 	Ghatsjla 

Vice Shri M. 
S. Das trans-
ferred. 

Against a va 
cant post, 

20 " Pallab Sarkar AIR, 	AIR, 
Siliguri Kurseong 

2. The following Senior Technician s are transferred in the 
same capacity to the Station/Office noted against each with 
immediate effect. 

Sl.No. Name of Sr.Techni- Present Transferred 	Remarks 
cian 	 posting to 

1 Shri Pradip Kn.Roy 0/0 the CE AIR 	Against a Va- 
(EZ),AIR & Calcutta 	cant post. 
TV, Cal. 

2 	" Abul Kalam 	-do- 	AIR 	 -do- 

Calcutta 

3 	" Tara)c Mukherjee 	-do- 	AIR 	 -do- 
Calcutta 

4 	" M.S. Das 	 TVRC,Shan- DDK Agar- Vice Sri Man- 
tinketan tala 	tu Das promo- 

ted. 

5 	II  G. Marandi 	DDK,Ranchi LPTC,Dumka 

6 	" Somnath Chatter- 0/a the CE9Ez) LPTV, 	Against a Va- 
jee 	 AIR & TV,Cal. Krishna- cant post. 

nagar 

7 	A]çhil Kr, Das 	-do- 	AIR Purnea 	-do- 

8 	" R.N.Majhi 	 BS,AIR, 	AIR Ban- 	-do- 
Cuttack 	pada 

3. The Senior Technicians mentioned in Para 2, will not be 
given TA/DA, joining time, etc. as their transfer are being 
made on their own request. 

4. All the officials mentioned in para 1 will be on pvoba- 
tion for a period of two years from tI date of thier 
appointment as Senior Technicians. 

5. The orders of appointment are to be issued by the 
respective Heads of Stations/Offices where the Technicians 
are allotted for promotion as Senior Technicians under 
intimation to this Office, subject to.the condition that 
no disciplinary Proceedings are either Pending or contem. 
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plated against any of them and their ProbatLonary period 
is terminated. 

The respective Heads of Stations/Offices where the 
Technicians concerned are working at present are required 
to intimate immediately to the concerned appointing autho-
rities wherether any disciplinary action is pending or con- 
templated against them and whether Probationary period of 
them is terminated. 

In case of urgency the offer of appointment for the 
post of Sr. Technician may immediately be forwarded to his 
present employer, for handing over to him after ensuring 
that no disciplinary Proceeding is either Pending or contem- 
plated against him and his Probationary period is termina-ted. 

The resultant vacancies of Technician may be filled up 
by direct recruitment aftet observing usual formalities. 

9, The Confdtja1 Reports of the Officials concerned 
should be sent immediately after their relief.  

In case any technician refuses promotion disciplinary 
action may be taken against him in accordance with instruc tion contained in the Director General, All India Radio, New Delhi Memo No. 14/3 5/85SIi dated 26.2.86. 

The date of joining and date of relief of above Officials 
may please be intimated to this office. 

Sd/- Illegible 

(R. K. RAY) 
DEPUTY DIrEcToR (ENGINEERING) 

For Chief Engineer( EAST ZONE) 

Copy to 

1. The Heads of Station/Offices of All India R dio,Calcutta/ 
Purnia/Baripaaa/shjj1oflg/50fl/ ChaibasGuwahatj/ 
Kohima/Bhagap/5. lchar/Si liguri. 

2 9  The Heads of Doordarshan Kendras, 
Calcutta/ Guwahati/Cuttack/pt/ 

The Station Enginee5, Maintenance Centres, Doordarshan 
Bardhaman/Jamshedpur/T/ 

The Station Engineers, High Power  SiOn, 	 Télevi_ 

The Head of station, P.P.c., Kohima. 

The Assistant Engine5, Lower Power Transmitters 
Television, Shantiniketafl/Du/K 
Dhubri/Dhaflbad/S 	

la/ Darbhanga/ Jamshedpur/Ukhrul/Bet  

The Administrati Secto (Srj 
A.K, 

Roy, CG_I/Account (Smt. Jaya IvIistry, CG-Ii, Smt. Sharmila Kanjlai & 

A. 

CG- I) 
Confjdefltjai Cell (/Shri S.K.DaS 

CGI 	
N.c.Malljck 

CG-I) °fice of the Chief 
(East Zone) All India Radio & Televjs10 Calcutta. 
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Copy also to : 

 The Director General, All India Radio, SI V Section0  
New Delhi, 

 The Director General, Doordarshan, 511 Section, Mandi 
House, New Delhi. 

3, The President, Association of Radio & Television 
Engineering Employees, Gole Market Post Office, Post 
Box No. 422, New Delhi, 

 Vice-President, Association of Radio & Television 
Engineering Employees, Eazt Zone, Akashvanj Ehavan, 
Calcutta. 

 The General Secretary, All India Radio, Technical 
Employees Association, Post Box No. 736, New Delhi-i. 

 The Zonal Secretary, All India Technical Employees 
Association, Golf Green, Doordarshan Bhavan, Calcutta 
45. 

 6hrj A.K.Haldar, PA to H.00, 	O/o CE(EZ), AIR & TV, 
Calcutta. 

Sd/- Illegible 

for Chief Engineer(Ez) 

I 	 I 

-a 
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GOVERNMENT OF INDIA 
OFFICE OF THE CHIEF ENGINEER (EAZT ZONE) 

ALL INDIA RADIO & TELEVISION 
CALCUTTA 

Akashvani Bhavan, 
Calcutta-700 001 

No.1(21)/92-S 	 Date : January 29, 1993 

ORD ER 

Subject : Promotion of Technicians as Senior Technicians 
in the Eastern Region. 

On the recommendation of the Departmental Promotion 
Committee, the following Technicians are allotted for 
appointment on promotion as Senior Technicians at the 
station/office noted against each. 

Si. 	Name of Technicians Present 	Posted on Remarks 
No, 	 posting 	promotion 

1 	 2 	 3 	 4 	 5 

1 Shri "YxZxM11xAkhXxx A.I.R. 	AIR 
Narendra Kr. Singh 	Ehagalpur Passighat 

2 Stir! Md. Zamil Akhrar AIR 	LPTV 
Bhagalpur Koraput 

3 Shri S.N.Deori 	LPTV 	AIR 
Dibrugarh Passighat 

4 Shri Amit Bagal 	CE,EZ, 	LPTV, 
AIR & TV 	Jeypore 
Calc. 

5 Shri Sanu Varghase 	AIR 	Al R 
Gangtok 	Jeypore 

6 	Stir! Kalidas Mondal CE(EZ) DDK 
AIR & TV Silchar 
Calcutta 

7 	Shri Prasanjit Chaki. CE(EZ) DDk 
AIR & TV, Itanagar 
Calcutta 

8 	Shri B.R.P.Sinha LPTV LPTC 
Puruija 

Jamshedpur 

9 	Shri S,B.Sur CE,EZ DDK 
AIR &TV Itanagar 
Calcutta. 

Contd... 

t 
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1 

.•. _.._. _. 

2 

- -- 	•_.-._. 

3. 

. 

4 	 5 

10 Shri G.C.Dey CE(EZ) DDK 
AIR & TV Itariagar 
Calcuttq 

11 Shi Z.A,Gazj CE(Ez), HPT, AIR 
AIR & TV Chnsurah 
Calcutta 

12 Shrj R.S.Singh LPTV DDI< 
Mungher Tura 

13 Shri S.G.Ghsh CE(EZ) DDK 
AIR & TV Shillong 
Calcutta 

14 Shrj J.C.Naskar CE(Ez) DDK 
AIR & TV Kohjrna 
Calcutta 

15 Shri. A.S.Naskar CE(Ez) AIR 
AIR & TV Kohjma 
Calcutta 

16 Shrj. Rasamoy CE(EZ) 
Purkait AIR & TV 

AIR 
Kohima 

Calcutta 

17 Shrj Arup Ch, LPTV4Shantj... 	DDK Sinha nekatan Itanagar 

18 Shrj C.B. Tan-tang LPTC AIR Tawang. 
G angtok 

19 Shri. Saroj Rn. AIR AIR Das 5iligurj Imphal 

20 Shri 	S.K.Ganguly CE(EZ) AIR 
AIR & TV Shillong 
Calcutta 

21 Shrj Alokesh -do- Sikdar AIR 
Shillong 

22 Shri. Madhab Kant! -do- Das LPTV 
Dhenkanoj 
(Angul) 

23 Shri. Pinak Roy -do- DDK 
Shillong 

24 Shri K Unnikrjshnan AIR 
Tawang 

LPT 
3erhampore 
(Orissa) 

Contd.. 
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1 •2 3 4 	 5 

25 Shri N.C.Aich CE(EZ) DDK 
AIR & TV Shiliong 
Calcutta 

26 Shri Trinath AIR LPT 
Maher Samba ipur Bhadrak 

27 Shri K C Bhoi AIR LPT 
Sambalpur Pun 

28 Shri A.K. Guha LPT LPT 
Sambalpur Baliapal 

29 Shri Ujjal Kr. LPT Shantini- LPTV 
Saha ketan Contai 

30 Shri S. 	S. 	Singh AIR, Imphal AIR, Irnphal 

31 Shri R.K.Verma LPTV DDK 
Bokaro Aizawl 

32 Shri Manab Pal CE(EZ), AIR 
AIR & TV, Kohima 
Calcutta 

33 Shri Somenath CE(EZ),AIR & DEK 
Mukhopadhyay TV, Calcutta Aizawl 

34 Shri Indrajit CE(EZ) AIR 
Bhattacharyya AIR & TV Kohima 

Calcutta 

35 Shri LPTV, DDK 
Tuensang Kohirna 

36 Shri P. Kr. Saha AIR AIR 
Guwhatj Guwahatj 

37 Shri Arun Kumar LPTV AIR 
Bokaro Purnea 

38 Shri M Prasad LPTV LPTV 
Rourkela Jharsududa 

39 Shri S Das LPTV DDK 
Tuensang Silchar 

Contd0 000  
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40 Sh. G.K.Kanji CE(EZ) AIR 
AIR & TV Itanagar 
Calcutta 

41 Sh. K.K.Sarkar CE(EZ) AIR 
AIR & TV Baripada 
Calcutta 

42 Sh. 	S.K. Mjshra LPTV LPTV 
Baripada Bhanjanagar 

43 Sh, Kanak Ch. LPTV AIR 
Kachari Tezu Itanagar 

44 Sh. Pranjit Das DDK AIR 
Guwahati Guwahati 

45. Sh. Ranjit Kr. DDK Al R 
Das Guwahati Guwahati 

46 Shri U.P. Somasek- LPTV LPTV 
haram Passighat Passighat 

47 Shri 3ubhasjs CE(EZ) AIR 
Biswas AIR & TV FtaBagar 

Calcutta 

48 Shri B.C. Deka DDK DDK 
Guwahatj Guwahati 

49 Sh Porag Ch. LPTV DDK 
Tanti Dibrugarh Dibrugarh 

50 Shri Ch - DDK DDK 
Nilamukta Singh Imphal Imphal 

51 Shrj Ashok Kr. LPTV AIR 
Gurung Tezu Tezu 

52 Sh. Sukamal CE(EZ),AIR & AIR, 
Dutta TV, Calcutta Itanagar, 

53 Sh. S.R.Mazumdar -do- AIR, 
Haf long 

54 Sh. Pranjit Pathak AIR AIR 
Guwahatj Guwahati 

Contd,.. 



-25- 

Annexure-2( Coritd.) 

4 	 5 1 2 3 

55 Shri Deepa Kr. AIR AIR 
Pathak Darbhanga Belonia 

56 Shri P.R.Some CE(EZ) DDK 
AIR &TV Agartala 
Calcutta 

57 Sh. Ashis Roy LPTV AIR 
Kokrajhar Nawgaon 

58 Shri S. Borgo- AIR AIR 
hain Dibrugarh Dibrugarh 

59 Sh. N.N.Mondal CE(EZ) AIR 
AIR & TV Aizawal 
Calcutta 

60 Sh M.K.Dutta CE(EZ) RFR2 HPT, AIR 
AIR & TV Chinsurah 
Calcutta 

61 Sh C.C.Chatterjee CE(EZ) HPTV 
AIR & TV Burdwan 
Calcutta 

62 Sh Tamal Kanti DDK DDK 
Ghosh Clacutta Tura 

63 Sh Salahuddin AIR AIR 
Jamshedpur Kohirna 

64 Sh P.K.Guha Roy CE(EZ) LPTV 
AIR & TV Jhargram 
Calcutta 

65 Sh.Balmukund DDK DDK 
Prasad Patna Aizawl 

66 Sh.A.Takososang LPTV LPTV 
Dimapur Ukhrul 

67 Sh S.C,Ghosh CE(EZ) LPTV 
AIR & TV Kharagpur 
Calcutta 

68 Sh A.C.Bala -do- CE(EZ), AIR & TV, 
Calcutta. 

Contd.. 
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1 2 3 4 	 5 

69 Sh. Tapan Das CE(EZ) CE(EZ) 
AIR&TV AIR&TV 
Calcutta Calcutta 

70 Sh. Jadugar Maya AIR DDK 
eypore Bhubaneswar 

71 Sb, Monoranjan LTV AIR 
Thakuria Jwai Guwahati 

72 Sb. Promod Rn. AIR AIR 
Verrna Patna Patna 

73 Shri Bijoy AIR AIR 
Bhattacharyya Guwahati Guwahati 

74 Sb. Arjun Bhoi AIR AIR 
Sambalpur Cuttack 

75 Sb. Balen Ch. Das CEZ) CE(Ez), 
AIR&TV AIR&TV 
Calcutta Calcutta 

76 Shri Bagun Kuddda AIR AIR 
Jarnshedpur Ranchi 

77 Sh. A.S. Debnath HPTV HPTV 
Agartala Agartala 

78 Sh. Ashim Guha Roy LPTV LPTV 
Dimapur Krishnagar 

79 Sh.. L.K.Reddy LPTV DDI( 
Dimapur Kohima 

80 Sh. Ashok Mondal HPTV HPT, AIR 
Asansol Chinsurab 

81 Sh. Fabian Nongs- AIR, AIR 
punt Shillong Shillong 

82 Shri Narayan LPTV, DTV 
Pramanik Rourkella Puruija 

Contd,.. 
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1 	2 	 3 	 4 	 5 

83 Sh. Bir Eb. LPTV DDK 
Singh Sasaram Turá 

84 Sh. Rajeswar LPTV LPTV 
Prasad Sasaram Sasaram 

85 Sh. H. Singh LPTV DDK 
Sjwan Aizawl 

86 Sh Raj Kumar LPTV LPTV 
Siwan Joda 

87 Sh. Naushad Alam LPTV LPTV 
Siwan Siwan 

88 Sb. Jayanta Kr. LPTV LPTV 
Ramudamu Lalimpong Darjeeling 

89 Sh Lakhichand LPTV DDK 
Paswan Forbesganj Kohima 

90 Sh. Promod Kr. Gupta 	LPTV DDK 
Gppalganj Rbk Itanagar 

91 Sh. Jagdeo Ram LPTV DDK 
Gaya Ranchi 

2 Sh Raghubir AIR AIR 
Thakur Darbhanga Kohima 

3 Sh. A.K.Paswan LPTV LPT 
Begusarai Arangabad 

94 Sb Diwakar Kr. LPTV HPTV 
Gopalganj Katihar 

95 Sh. Dashrath AIR AIR 
Sah Ehagalpur Itanagar 

96 Sh Lenus Peter, AIR CE(EZ) 
Bara Calcutta Al R & TV 

Calcutta 

ii. All the aforesaid officials will be on probation 
for a period of two years from the date of their appoint- ment as senior 	Technicians. 

Contd. 
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The orders of appointment are to be issued by the 
respective Heads of Stations/Offices where the Technicians 
and allotted for promotion as Senior Technicians, under 
intimation to this office, subject to the condition that 
no disciplinary proceedings are either pending or contem-
plated against any of them, their probationary periods 
are terminated and they have fulfilled required conditions 
as per rule at the time of initialappointment as 
Technician. 

The respective Heads of Stations/Offices where the 
Technicians concerned are working at present are required 
to intimate immediately to the concerned appointing 
authorities whether any disciplinary proceedings are 
pending or contemplated against them, whether their pro-
bationary periods are terminated and whether they have 
fulfilled all required Conditions of appointment as per 
rule at the time of initial appointment of Technician. 

In case of urgency the offer of appointment for 
the post of Senior Technician may immediately be forward-
ed to his present employer, for handing over to him 
after ensuing that no disciplinary proceedings are either 
pending or contemplated against him, his probationary 
period is terminated and 
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL, PATNA BENCH, PATNA. 

REGISTRATION NO. O.A. 615 of 1993. 

Date of Order : 30.994 

Narendra Kuxnar Singh 	- 	Applicant 

-versus 

Union of India & Ors. 	- 	Respondents 

Counsel for the Applicant - 	Mr. S.K.Sharma 
Mr. R. Sharma 

Counsel for the Respondents - 	Mr. Lalit Kishore 
Addl. Standing Counsel 

Coram : Honble Mr. Justice R.K.Sarma, ViceChairman. 

ORDER 

By this application filed unser section 19 of 

the Administrative Tribunals Act, 1985, the applicant 

has sought for a direction to issue to the respondents to 

pay the applicant full pay and allowances for the suspen-

sion period from 25.1.1989 to 24.6.1992 and treat this 

period as duty for all other purposes of the service with 

all consequential benefits and has further sought quash-

ing of the order dated 1.9.1992 passed by the Respondent 

N0.2 (Annexure-A/7 to the application) whereby the 

applicant was informed that his subsistence allowance 

drawn during the suspension period will remain the same 

and no additional amount will be paid or the above 

period. 

2. 	The facts giving rise to this application briefly 

stated are as follows : 

While the applicant was working as Technician, 

All India Radio, Bhagalpur, he was taken in custody by 

Contd.. 



-30- 
Annexure-3 (Contd,) 

Bhagalpur Police on 25.12.1989 in connection with the 

offence u/s read with 34 I.P.C. which was alleged to 

have been committed in the applicant's quarter where 

his brother and to relatives were found at the time of 

occurrence of the incident. At the time of the inicent 

the appiicant was absent from the place of occurrence 

as he was on duty in All India Radio Station at the 

material time. Three accused persons including the 

applicant were tried by the Additional Session Judge, 

Bhagalpur, who found the other two accused persons 

guilty and convidted them of the offence u/s 302 r/w 

34 and sentenced them to impriosnment for life by 

judgement dated 18.7.1991 and order of sentence dated 

19.7.1991 passed in Sessions Trial No. 594 of 1990. 

As regards the applicant, the Additional Sessions 

Judge found that the applicant was not preset at the 

place of occurrence alongwith their accused persons 

and held that he is being not found there and his 

presence in the Radio Station on duty in inconsistent 

with his guilt. Consequently, the applicant was not 

found guilty and was acquitted of the offence he was 

charged with. 

The applicant was put under suspension by the 

Responent INTo. 3 on 28.12,1989 w.e.f, 25.12. 1989 on the 

basis of the applicant being kept in Police custody for 

a duration exceeding 48 hours. The applicant was enlarged 

on bail on. 3.6. 1990 and was finally acquitted of the 

charges by judgement dated 18.7.1991, passed by the 

Learned Additional Sessions Judge, Bhaga1pr. 
 

The applicant approached Respondent No.2, the 

Contd,,, 
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Station Director, A.I.R., Bhagalpur on 1.8.1991 with 

a copy of the judgement of acquittal in his favour 

passed by the Court of Additional Sessions Judge, for 

allowing him to resume duty. 

After elapse of ten months, the Respondent No.2 

issued a memo dated 20.5.1992 asking explanation of 

the applicant for occurrence of 25.12.1989. The appli-

cant submitted his explanation on 27.5.1992. 

The Respondent No.2 passed an order (Annexure.A..5) 

on 24.6.1992 revoking the order of suspension passed 

on 28.12. 1989 by the Respondent No.3. The applicant 

accordingly resumed duty w.ef, 24.6.1992. 

It has been stated in the order (Annexure A-5) 

that the suspension is being revoked pending further 

suitable departmental action as may be considered 

necessary and that the period of suspension will not 

be treated as duty and may be reviewed subsequently, 
 

if necessary. 

9 0 	
On 1.9.1992 the Respondent No.2 Issued the impugned 

memo (Annexure,'7)' to the application) informing the 

appliant that his Subsistence allowance drawn during 

the suspension period will remain the same 
and no 

additional amount will be paid for the above period. 

This order appears to have been passed rather Prematurely. 

There seems no 
occasionfor Passing such an order at that 

stage expecially when a departmental action was proposed 

to be taken by the Disciplinary authority later and the 

question of consideration of treating the period of 

suspension as duty was to arise subsequent'y when the 

departmental action concluded resultig in a minor Penalty 

of Censure only. 
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The applicant submitted an appeal (Annexure_A/8) 

to Respondent No.1 against the order of the Respondent 

No.2 dated 1.9.1992 (Annexure_'7) but the same does 

not appear to have been decided, 

The Respondent No.2 being the disciplinary 

authority, drew proceedings against the applicant for 

minor Penalty and issued 	 (Annexure Z/9 to 

the application) on 3.12.1992 under the C.C.S, (C.c.A.) 

Rules 1965 incorporating statement of Articles of charge 

on five Counts which were already decided by the Learned 

Additional Sessions Judge who had acquitted the applicant. 

The applicant submitted the reply to the 

Annexure_9on 10.12.1992 (Vide Annexures A/b) denying 

the charges and explaining the circumstanáes under which 

the applicant was draffed in the criminal case as co-
accused. 

On receipt of the reply of the applicant dated 

10.12.1992 (Annexure A/10) the Respondent No. 2 having 

satisfied himself with the explanation of the applicant 

passed order on 14.12.1992 imposing a minor Penalty of 

'Censure' (vide Annexure A/il). The Respondent No. 2 
in his order dated 14, 12.1992 has stated that on careful 

Consideration of the explanation he has come to the 

conclusion that the gravity of the charge is such is to 

warrant the imposition of a minor Penalty of censure. 

On 28.5, 1993 the applicant was promoted as 

Senior Tchnician on the recommendation of a duly 
cOflstj 

tuted Bepartmental Promotion Committee and transferred 

on Promotion to Passighat in Arunachal Pradesh as Senior 
Technician 

Contd.., 
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The grievance of the applicant is that the 

Respondent No.2 and Respondent No.1 have failed to 

pass specific orders under P.R. 54 B(i) regarding the 

pay and allowance to be paid to the applicant for the 

suspension period from 25.12.1989 to 24.6.1992 ending 

with re-instateent with minor penalty. 

The relevant protion of P.R. 54-B, which in my 

Opinion, should have engaged the attention of the 

authority competent to order reinstatement for deciding 

the amount of pay and allowances payable to the applicant 

for the period he remained under suspension, are extrac-

ted below : 

(1) When a Government servant who has been 
suspended is reinstated (or would have been 
so reinstated but for his retiremet (including 
premature retirement) while under suspension,) 
the authority competent to order rinstatement 
shall Consider and make a specific order - 

regarding the pay and allowances to be paid 
to the Government servant for the period of sus-
pension ending with reinstatement or (the date 
of his retirement (including premature retirement)4 
as the ease may be; and 

Whether or not the said period shall be treated 
as a period spent on duty. 

xxxxxxxxx 

Where the authority competent to order 
reinstatment is of the Opinion that the suspension 
was wholly unsatisfied, the Government servant 
shall, subject to the provisions of sub-rule (8) 
be paid the full pay and allowances to Which he 
could have been entitled, had he not been suspeded; 

x xxxxxxxxx 

In a case falling under sub-rule (3) the 
period of suspension shall be treated as a period 
spent on duty for all purpose 5  

In cases Other than those falling under sub 
rules (2) and (3) the Government servant shall subject to the Provj05 

of sub_roles (8) and (9) 

COfltd. • 
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be paid such (amount not being the whole of 
the pay and allowances) to which he would have 
been entitled had he not been suspended, as the 
competent authority may determine, after giving 
notice to the Government servant of the quantum 
proposed and after considering the representation, 
if any, submitted by him in that connection 
within such period (which in no case shall 
exceed sixty days from the date on which the 
notice has been served) as may be specified in the 
notice. 

(6) Where suspension is revoked pending fina-
lisation of the disciplinary of the court procee-
clings, any order passed under sub-rule (1) before 
the conclusion shall be reviewed on its own 
motion after the conclusion of the proceedings 
by the authority mentioned in sub-rule (1) who 
shall make an order according to the provisions 
of sub-rule (3) or sub-rule (5), as the case may 
be. 

XXXXXXX 

(9) The amount determtned under the proviso to 
sub-rule (3) or under sub-rule (5) shall not be 
less than the subsistence allowance and other 
allowances admissible under Rule 53, 11  

Apparently, the authority competent to order revocation 

of Suspension  and re-instatement, has not applied its 

mind to the aforesaid provisions for deciding the question 

as towhat amount is payable towards the pay and allowan-

ces to the applicant for the period he was under suspen- 

/ S iOn. 

Sub Rule 6 of P.R. 54-B provides that where 

suspension is revoked pending finalisation of the disc!- 

plinary or the court proceedings, any order passed under 

sub-rule (i) before the COflClUsjOn of the proceedings 

against the Government servant, shall be reviewed on its 

own motion after the conclusion of the Proceedings by 

the authority mentioned sub-rule (1) who shall make an 

order according to the provisions of sub-rule (3) or sub-

rule (5), as the case may be. 

In the instant case by the order dated 246 
IQQ' - 

(Annexure,') the respondent No.2 revoked the order of 
 

Contd. 
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suspension passed on 28.12,1989 and directed that the 

suspension is being revoked pending furthr suitable 

departmental action as may be considered necessary and 

that the period of suspension will not be treated as duty 

and may be reviewed subsequently, if necessary. The 

disciplinary proceedjnos were drawn against the applicant 

by Issuance of charge-sheet on 3.12.1992 (Annexure ?½/9) 

but the respondent No.2 did not await the conclusion of 

the disciplinary Proceeding for passing an order under 

sub-rule 3 or sub rule 5 and instead passed the impugned 

order Prematurely on 1.9.1992 (Annexure A/7) declaring 

that the subsisteance allowance drawn byth applicant 

during the suspension period will remainthe same and not 

additional amount will be paid for the above period. This 

order, besides being premature is also not a speaking 

order with reference to P.R. 54-B, 

19. 	
In this case because of detention of the applicant 

Under Police Custody for more than 48 hours the applicant 

was deemed to have been placed under suspension w.e.f, 

25.12.89, the date of his arrest although the formal order 

of suspension was passed by respondent No.3 on 28.12,1989, 

The trial of the criminal case in which the applicant was 

co-accused laed till 18.7.1991 when by the judgement Of 

the court of Additional Sessions Judge, Bhagalpur, the 

applicant was acqui tted. Respondent No.2 was made award 

of the acquittal of the applicant who approached Respondent 

No.2 with a copy of judgment on 1.1, 1991 but the suspension 

of the applicant was Continued for 10 months thereafter and 

it was only on 24
.9,1992 that the order of suspension was 

revoked by respondent No.3 and the applicant aCcoraingl 

Cofltd., 
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resumed duty. The applicant was, however, informed 

that the suspension waW being revoked Pending further 

suitable departmental action as may be considered 

necessary and that the period of suspension would not 

be treated as duty and may be reviewed subsequently, 

if necessary. 

20. 	
It is apparent that the Continued suspensjo 

of the applicant was on account of Pendency of a 

criminal case till the judgement of acquittal in his 
 

favour was passed. It is also apparent that the conti-

nuance of suspensjn of the applicant even after the 

judgement of acquittal passed in his favour on 1.1.89 

till its revocation on 2 4.6.1992 cannot be jUstjfje, 

21. 	
In the criminal case it has been found that the 

applicant was not present in his quarter at the time 

when the incident occurred there. The respondents have 

also taken the View that the applicant was on duty when 

the incident Occurred, as is evident from Article ii of 
 

the charges framed against the applicant and the procee 

ding which ended in minor Penalty of censure. The 

applicant in the circumstances appears to be a victim 

of the circumstances where he has been dragged in a 

criminal case. 

22. 	
The question which is to be considered by the 

Respondents is whether in the circumstances of the case 

the applicant could be deprived of his pay and allowances 

merely because he suffered prosecution unjustifiably. The 

respondents are Vested with the discretion to take a 

reasonable View as to whether sub_rule 3 of 
F. 	54-g 

Cofltd...• 
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should be applicable or its sub-rule 5, in the circums-

tances of the case. 

23. 	The learned counsel for the applicant has 

referred to G.I. Dept. of Per. & Trg. O.M. No. 11012/15/ 

85-Est. (A) dated the 3rd December, 1985 in support of 

his submission that the period of suspension should be 

treated as duty if minor penalty only is imposed as the 

case of the applicant who has been kept under suspension 

for a long period on the accusation of serious charge 

but has ultimately been awarded a minor penalty of 

censure. The concluding paragraph of the said O.M. which 

finds mention under F. R. 54-B at page 260 of Swamy's 

Compilation of FRSR (Twelfth Edition-1994) has been 

cited in the applicant's petition at para 4.25 and the 

same reads as under : 

"Accordingly, where departmental proceedings 
against a suspended employee for the imposition 
of a major penalty finally end with the imposi-
tion of a major penalty finally end with the 
imposition of a minor penalty, the suspension 
can be said to be whol'y jnjustified in terms of 
P.R. 54-B and the employee concerned should, 
therefore, be paid full pay and allowances for 
the period of suspension by passing a suitable 
order under P.R. 54-B." 

24. 	The fact that the respondents have taken the 

view that only minor penalty of censure was deserved 

by the applicant on the charges arising from the incident, 

shows that had the applicant been not helplessly prose-

cuted in the criminal case ending in his accuital, he 

would not have been put under suspension and there would 

have been no scope for disputing his entitlement to fuji 

salary and allowances throughout
.  The finding of the 

criminal court in relation to the applican
't and the 

result of acqujtj of the applicant clearly show that 
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his prosecution was not justified and consequently 

the suspension of the applicant on account of his 

prosecution was of necessity a formal requirement of 

the rule in the background of the facts and circumstances 

of this case. 

25. 	Having heard the learned counsel for the parties 

and having carefully considered the submissions of the 

learned counsel, the relevant rules and the material 

on record, I have come to the conclusion that this 

application must be allowed. The impugned memo dated 

1.9.1992 (Annexure A/7)' to the application) being not 

in accordance with the law, is liable to be quashed and 

is bereby quashed. The respondents are directed to 

consider and decide the claim of the applicant to pay 

and allowances during the entire period of suspension 

on the basis of P.R. 54-B and to pass reasoned order 

withIn a period of three months from the date of receipt 

of a copy of this order. 

26. 	There shall be no order as to cost 0  

Sd- 

(Justice R.K. Varma) 
Vice-Chairman 
Central Amjnjstratjve Tribunal, 
Patna Bench, Patria, 
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GOVERNMENT OF INDIA 
OFFICE OF THE CHIEF ENGINEER (EAZT ZONE.) 

ALL INDIA RADIO & TELEVISION 
CALCUTTA 

Akashvanj l3hava, 4th Floor, 
Calcutta-700001 

Dated 12.1.1995 

MEMORANDUM 

Subject : Seniority List of Senior Techinician in the 
Eastern Zone of All India Radio & Television. 

A Seniority list of Senior Technicians in the 
Eastern Zone as on 31.3.94 has been prepared and is 
enclosed herewith. 

It is requested that the list may be circularted 
among all concerned officials at your office/station and 
their dated signatures are contained in token of their 
having seen the seniority list, rrors/ornissjons/djscrepan_ 
cies, if any, noticed in the seniority list by the Station/ 
office and also those pointed out by the ccncerned officials 
may please be brought to the notice of this o Lice not 
later than 31.1.95. Otherwise it will be presumed that 
the seniority as per attached list is correct. 

dged. Receipt of this memorandum may please be acknowle- 

Sd/- 

(s.N. BANERJEE) 
DEPUTy DIRECTOR ENGINEERING 
FOR CHIEF ENÔINEER' (EAZT ZONE) 

All Heads of Station, A.I.R./HPTV/DDK/DDMC/LPTV 
Smt. Anindita Basu, CG-I, Administration Sectjoh, 
O/o the CE( EZ), AIR & TV, Calcutta. 

Copy also to 

The Director General, All India Radio, S-IV Section, 
Akashvanj Bhavan, New Delhi_110001. 

The Director General, Doordarsh6n, S-li Section, 
Mandi House, Copernicus Marg, New De1hi11001 

The President, Association of All india Radio, 
Television Engineering Employees, Gole Market 

Post Office, Post Box No. 422, New Delhi, 

4, 	The Vice,4President,Association of Radio & Televi 
sion Engineer Employees, Doordarshan Ehavan, Golf 
Green, CalcutLa...700045 

Con td.. 

Copy to 
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5. 	The General Secretary, All India Radio & 

& Rgtoutzio Doordarshan RMNygm, Technical 
Employees Association, Post Box No. 736, New 
Deihi-110001. 

60 	 The Zonal Secretary, All India Radio & Doordar- 
shan Technical Employees Association, Doordarshan 
Bhavan, Golf Green, Calcutta-700045. 

S- Illegible 

FOR CHIEF ENGINEER (EAZT ZONE) 
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SLFIOPJTY LIST DF SEIIOB TCI Ic:Aj s _IL 	7HE L-ST.L RECI0i' /.S 01 - 33  

0. 
- Date of 

aarth 
- Datef 	Deziisor 	- h/et;rD;r;anentWhhe hethe; - - R;rr entry into oost bela or Temoary.lf s/c or 	posteQ Govrnrnent an 	IR/DDh pmt.the details S/T. 	as on Service thereof. 1 	10,93 

2. 3 k. 	 5. 	- 6. 7 	B. 9 

S/Srra Pracp 	0bowdh.rv 3.1.1+9 
S.F./chec(e. Jir- 

26 1+ 73 	Tech.26 1+.73 ii-t a 	Tech. 	e 1' DD 
conditioning T'ade). -. 

. 	:SrTechl977 20.10.76 ainst Calcutta-- - Patna Station •-  

2 Brendia Cr 	Das 
S.L.C. 

31 	12.55 30 9 8i 	Tech-30 9.81(A) Pmt. as Tech. s/c 	DD1 •. 	 . . 	. 	Sr.Te.ch'22..7.85 w.e.f. 	1.10.83 Silohar Ek-1.8..3.92 	. 
3 Ramaan Singh 28 1.1+6 31.7.81 	Tech.31.7.81 ierorary - 	DDz 

Fitt er . Sr Tech 9.11..85  . Patna 

. Arun Xuar Paul 
SF/Wireman from 

26.1.55 18.12.75 	Tec.18.12.75 t,as Techw.e.f. DK 
iational Council 

. 	 Sr.Tech.3.9,86 13.11.81 	against ' . 	Calcutta : 	 . 	. AIB, Imphal. 
5 ahar ir. 	1ukteriee 

S.S./Elect .Trade 
12 3 56 19.7.77 	Tech.9.7 77 TemDOary -  DDK . 	.. . 	- 	. . 	. 	Sr.Tech,26.9.86 . Calcutta 

 Sankar Kr. Senapati 
}i.S./ectricjan 5 , 7 , 55 22.3.78 	Th.22.3.78 

- 	EA-  
Temporary 	- DDK Trade . . Sr.Teth26.9.86 . 	 -. . 	Calcutta 

 Gopal Pra-saSah 
I../!jrernan Trade Halper.16.10.81 

0 

TempOrary 	. . 
Tech.11.ilO.32 

- 

Goa 
::Sr.Th.30..87 

S 

-. 

a q.  

ntd........ 

41  

As I was under 
your promotion Order No.1(21)/90-.S 

suspension 
dtd. 5.3.90, 	I 
during the issue of 

 
----'5--- 



. 	 N 
	

- 	- 2 - 	- 	- - 	- - 	 - - - 

8. 	Arlya ir Ncndal 	 17.3.55 	5 76 	Helper-.5 76 	Temporary 	 sic 	PPC 
UptoOlass-'XII/ 	. 	.... 	 Tech..al.3.83 	 Aizawl 
Electrician Trade. 	- 	 Sr.Teth.1.8.-7.87 

• 	

.. 	 •• 	: 	 . 	 . 	 . 

	

• . 	9 	S . X. ic 	 .... 29.3.5 	 Tech-10.5.83 	Teporary 	S 	
- 	 LFTV 

	

• 	s../ITI 	, 	. • . 	 Sr:.Tech.1.4.87 	• 	 Eardhaman 

	

• 	 -- 	 . 	 . 	 . 

10 	.ai r'r T'iauri 	 21 9 58 	16 7 83 	Tecn 16 7 83 	Confr'pa as 	- 	LFTV S.F./.ectric1an 	., 	 . 	 Sr.Tech.31.3.87 	Sr.Tec. 	 . 	)arjeeling 
EA-11.1.93 	.e.f. 30.3.89 

ii; 	La1iathana 	 7 22.12.63 1.9.83 	Tech.1 1 .9.83 	Temporary 	 ST 	AI HSL/Passed tilp . 	 . 	 . 	 . t •.Sr.Tech.9.687 	.5.. 	 A1zal Prescribed, trade test 	 •.. 	 . . 	EA-16.i,93 
in.e trade of E1ectrc1an. 

 I 	 . 

	

•. .• 	 5.2.60 	25.11.83 . Tech_25.11:.83 	Tperary 	 - 	AIR tr1c/ITIWireman•), 	 • . . . 	Sr.Tech -30 .10.87 	 • Dibrügarh EA- 

Sk. .Nayaatullh 	•.. 21.1.0.53 7.9.76. 	- Helper-7.9.76 	t. as elr 	- H.S.C/ITI 	• • 	. 	' 	.. 	••. 	•Tech-30.11.83 	w.e.f. 1.9.81 	 5  Baãjatna Sr £ecn-30 10 87 
A 

Shyam Nanda' Prasad Siflh9 2 61 	20 2 31 	Tech-20.2.84 	Perat 	 - LTR Matric/ITI 	 . 	 .: 	Sr.Tech-12,7.86 	 •. 	
. anci. - 	 KA- 	 - 

15 	!e T 	 6.1 62 	21. 2 8L 	 e 
SrTec-1.8.88 	

oorarr 	 - 

ZA- 

- 	 - 	 . 	

- 

_+L M UOTSUacisfls Aw gV  

O P  
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(Eiectriciar.i/Gen. Electronics). 

Eagangkham Pajeswar Singh 1.3.61 
HSLC/Electri clan. 

Sunil Kumar 	 26.2.61 
iatriculate/ITI In Electrician. 

T.L. Sahoo .. 	 19.1+. 62 
ESC/WIrman from ITI 

Ashok Tamarg 	 11+.2.61 
I.ah- amIk/Electric±an 

Niria1enu Deb 	 9...i.62 
:isc/?assE 	abyatik ITI in 

m------ .- 

18.1.86 Tech.18.1.86 Pot. as Tech. 
Sr.Tech..28.8.89 w.e.f. '10.1,88 

14.i .86 Tech.1 1-i-.1.86 Temporary 
Sr.Te.ch.1.9.89 

23. 1+. 83 He1-23. 1+. 83 Temporary 
.Tech.21+,1.B6. 

- Sr.Tech.21.12.89 

15.186 Tech.15.1.86 	. Temporary 
- -: Sr.Tech.30.9.89 

2i1+1.86 Tech.2+.1.86 Temporary 
Sr.- Tech.1 .11 	69 

s/T 	.LPTV 
Tezu 

- 	DDK 
- : 	1izaffarpur 

- 	SLPTV 
Dhenkaflal 

-; - EPTV 
Kurseong 

iasahar 
1 	 k - 	0/- 

73. 

 

 

 

 

 

 

* 

 

2. 3. 6.  

Taun Kuar Das 7.5.61 3.i0.85 Tecb.30.10.85 Prmanent - 	 cE(EZ>- 
hvaik/assed Eiect'i-ciaii . 

Sr.ech.12.9.89 ... 	Oacutta 

Traoe from ITI/1 OTVI 

Sec Sankar Ram 3.1.62• 711.85 Tech.7..11.85 Temporary s/c 	LPTV 
trlcu1te/ITI i_n ElectricIan. Sr.Tech.6.9.89 Chalbasa 

Basata Kr 	KaatJ. 1 28.11.85 Tech 28.11 	85 Tem:orary - 	 DDK 
HSLC/Trade of Electrician (Ar) Sr.Tech.5.1.90 Guwahati 

B.K. 	1eog: 11.10.51 19.8.71+' Helperwl9.8.71+ Teporary - 	 LPTV 
HSLC/Electrician. S  Tech. 30.12.85 Jorhat 

Sr.Tech.28. 1+.89 

objnudin 1+.10.60 1+.186 Tech.+.1.86 Temporary - 	 DDK 
iatri c/Inter/ITi(RefrigeratOT Sr.Tech.31..S.89 Ranchi 

. 	 rconitioring)  

Hamid Akhtar .3.12.61+ 6.1.86 Tech.6.1.86 Temporary - 	 DDK 
TT 	 Ijp 	 Sr.Tech.11.2.9.O. 	 uzaffarpur 

- 	If! 
- -.  

. 	 , 

J; '2 	
•I 	 b- 	 i 



TITJ= ITT2N 
 K. Salu Soloman 22.6.61 25.1.86 Tech.25.1.86 Pmt.. as Tech - 	 S/T PPC,DD HSLC/lectrician,ITI 

- Sr Tech.20.10.89 w.e.f. 	1.11.88 Imphal 
 Surya path Pandey 13.12.61 11.2 86 Tech.11.2.86 Temporary 

- 

- LPTV atric/ITI(ectrca) Sr.Tech.16.2.90 . .. 
. 	 Deoghar 

 .K. Samal 
iSC/Wireman 

21.9.56 2783 Helper-27..83 Tmporary 
- .LPTV Trade from ITI "... 	

. Tech.2+.2.86 Bhanjnagar 
Sr Tech.3.10.89 

 :oIthlai Prasad 9.2.0 25.208 Tech.25.2.84 Pmt as Tech. - AIR Matrlc/ITI in 21ec -crcian Sr.Tech.17.11.89 
- Patna 

 11d. All Imman 29.2.60 Helper-648.8 Temporary 
- C(EZ) iatric/ITI(ectrcan) Tech.1.3.86 

. 	 Calcutta 
Sr.Tech.30 .5.90 

 Rajkuar Thair 3.6.60 . 25.3.86 Tech.25.3.36(:) Temporary 
- LPTV Passed Secondary/ITI . 	 . Sr.Tech.10.+.90 

. Sitamar 
 Aswinj Sharma 14.3.55 1. 4.86 Tech.1.-.86 Temporary 

- LPTV HSLC Sr.Tech.17.5.90 . . . Dhubri 
90 . onoranjan Das 7.8.59 3..86 Tech.3.4.86 Prnt. 	as Tech. 's/c LPTV Secondary 2ducacicn/ Sr.1"ech.21.+.90 w.e.f. 	1.4.88 Dhanbad ITI, 	lecLr1cian. 

 Varinga 	Vashurtwo 
SLC/Electrcj.n 

10.3.63 5.1.86 Tech.5J.86 Temporary .S/T 
Trade. . 5r.Tec.11.7.9O . Iphal 

 S. 	Ganly 	. 
atr1c7Plumorg 

10.10.L.0 10.-.86 Tech.10+.86 	. Permanent 
- CE(EZ) Trade Course. Sr.Tec 	2.-.90 

-  lctta 
93.. Gulzar 	Chcwdhury 25.8.62 29.1+.86 Tech.29.-.86 Pmt. 	as Tech. 5/C DDI( 

(achanc 
tIatric, 	Inter, 	2.A. 	121 0  Sr.Tech.5.7.90 w.e.f. 	28 Patna 

General Electronics). 

Contd... 	11/- 

I 
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Rao iares 	S_'i 23 5 62 16 5 8o Iec.16.5 86 Teoorar - 

atriculate/II 	n Sr Iech.1 	5 90 Gcpalganj 

ElectriciaL 	rade. 

 Abdul Yv 	Laskar 20.12.65 1.7.86 	;. Tech.1.?86 Teporary - 	 AIR 

PTJ(ArtsY/ITI Sr..Tech.19.3.9O Sllchar 

 Binod Kumar S±nh 25.. 63. 5.7.86 Tech.5.7. 86  Temporary - 	 OBS,R 
atric/Badio 	TV 	achan!c Sr.Tech.31.7.9O Pana 
Trained from ITL 

 Rajib Das 30.1.62 15.7.6 Tech.15..?.86 Temporary - 	 DD 
HSLC/Passed 2 years Radio Sr.Tech.?.5.9O Guwahati 
Servicing 	TV 	aintenance 
(Electronics) Course (Recognised - 

by Govt. of Tamilnadu). 

 Ram Prasad Sari. 5.563 23.7.86 Tec.23.7.8ô() Permanent s/c 	AIR 

ES/Electrician from ITI .(i) Sr.Tech.28.3.90 Kurseong 

 Dabanand Barman 31.8.59 1.6.86 Tech.1.8.86 Permanent S/T 	PPC 
HSLC/Passed trade test Sr.Tech.31.8.9O Silchar 
in the trade of Electrician. 

 zlul Eacue 19.1.62 13.8.86 Tech.13.86 	. Temporary :. 	LPTV 
Nadhyamik/ITI ..Sr.Tech.2.1+.90 Shantiniketan 

 Diriesh Prasad 1+.+ 61 29.8.86 Tech.29.8.86 Temporary LPTV 

HSLC/ITI(Electriciafl) . 
Sr.Tech.27.3.90 Ghatsila 

 Pallab Sarkar 	 -. 18. 14.63 16.9.86 	. Tech.169086 Permanent ... 	AIR 	- 
hadhyamik/ITITradecert1f1Cate 	- Sr.Tech.8.5.9O 	- Siliguri 

 Pradip Icumar 1-i.shra 	- .1.2.59. i.+.85 Tech.1.1+.B5 	.. : :.TemPoral7 . - 	 PPC. 

'ES/Trade of Eletriciar . .. Sr.Tech.30..6.9O . 	
.•'. 	Guwahati 

Contd.-... 	12/- 

'p 

.1 
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6. 
10. 	ebass Slnha 	 5..61 	12 	85 	Tec.12. 85 	Tempora 	 - 	DD 

84 
B.Sc. ITI, 	ectr 	j Trade Test 	 Sr.Tech.31.5.90 	

-• 	- Saniar Prasad Dalal 	2.2.58 	 Calcutta 
.7.85 	Tech.1..7.85 	Temporary  s/c 	HTV 

from ITI I 	 .;: 	Sr.Teh-.26.6.90 

Moncj I.Chakraborty 	17.8.J6 	i185 	 ..35 	Peranet 	- 
HSLC/iTI(jreai) 	 Tech.1 - 	

Sr.Tech.27.8.90 	 DDK
Silohar. 107.. 	Amarefld1'a Ra Kar 	2.10.52 	22.9.86 	Tech.22.9.86 	pm t. as Tech. 	- 	AIR Sr.Tech.1.6.90 	w.e.f. 22.9.88- 	 •Kcha 1G8. 	B!mal Chandra ial1cj: 	- 30.1.60 	29.9.86 	Tech.29.9.86() Temporary 	 s/c 

S/ITI Trade Ocr iloatc 	
() 	 Sr.Tech.6.7.90 	

insurah 109. 	GcDnath 13Udar 	 19.1.62 	29.986 	Tech.9.9.86 	Temporary 	- 	ET,aIR 
iad/TI Trade Cer.ficata. 	 Sr.Tech.6.7.90 C. 	Debass as 	 18.8.61 	.9.85 	Tech..9.85 	t. as Tech. 	- 	AIR 
B.Sc/TTI 1 the trad3 f 	- 	

Sr.Tech.31.1000 	.7.87 	 Calcutta 
srn.t. ha Baidhan 	 22.9.62 	2.2.86 	Tech.2 . 2 . 86 Permanent 	 - 	

. - Sr.Tech.2L.1090 	
- 	 calcutta Debasjs Dey 	 17.9.62 	 Tec.9.85 	Permanent 	 - 	P?C 

SLC/ITI/Tra 	iech. 	
Sr.Tch.31.1C.9Q 	

Silcha Swapan Acharya 	 28.12.61 61.086 - Tech-10.86 	TemPorary 	- 	cE(Iz) 
SF,'ITI/ 	C. 	

Sr.Tech.11.391 	
Calcuta 11. 	Aban: Ganl 	 21.12.59 	 t 

 7O.86 	Tec:.7.o.86 	Temoorar 	 - 	HPT, Sr.Tech.27.2.91 	 AI R
Chnsurah - 	

- 	 Ccnt,... 13/- 

--- ir 
r 	- 	 - 
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Annexure-5 

From 

N.K. Singh 
Senior Technician, 
All India Radio 
Passighat792 

To 

The Chief Engineer(Ez) 
All India Radio & Television. 
Eden Gardens, 
Calcutta-700 001 

(Through Proper' Channel) 

Sub : Discrepancy in the Seniority List -: representation 
reg. 

Ref : 1. Your Memorandum No, 1(27)/94_S dtd. 12.1.95, 
2. Your Order No. 1(21)/90-s Dtd. 5.3.90 

3, Order Revoking suspension No. BGP-15(1)/89_90 
dtd. 24.6.92, 

4. CE, Al R & TV, Calcutta Order No, 1 (21)/92-S 
dt. 29.1.93, 

5, SE, AIR Ehagalpur Order No. BGP-SD/AIR/95/411 
dtd. 5.1.95. 

Sir, 

I amy kindly be permitted to submit the following 

for your kind consideration and favourable disposal. 

I was working as a Technician in All India Radio, 

Bhagalpur since 12.5.86. I was promoted to the post of 

5enior Technician and posted at LPTV Jamui vide your Order 

No, 1(21)190-S dated 5.3.90, the reference of which is 
Cited at (2) above, Meanwhile i was suspended with effect 

from 25,12.89 following detention in police custody for 

more than 48 hours. The suspension was later revoked vide 

SD, AIR, Bhagalpur Order No. BGP-15 (1)/89-90 dated 24.6.92, 

the reference of which is cited at (3) above. In accordance 

with the order of Additionaj Sessions Judge, Bhagalpur I 

was absolved of all charges and was acquitted. Later in 

allowing an application by me, CAT, Patna Bench has ordered 

that the entire period of my suspension Should be treated as 

on duty and pay and allowances be paid in full for the 

entire period. This was subsequently paid by SE, AIR 

Ehagalpur vide his Order No. BGP 
95 	 -SD/AIR/95/411 dated 5.1, 
, the reference of WhIch is cited at (5) above. 

-Cofltd. 
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Annexure-5 (Contd,) 

AsI was under suspenion during the issued of 

promotion Order No. 1(21)/90-s dated 5.3.90, I could not 

join duty in the promoted post. I have rejoined duty as 

Technician at AIR, Ehagalpur on 25.6.1992 and was promoted 

as Senior Technician vide your Order No. 1(21)/92-s dtd. 

29,1.1993. I joined All India Radio, Pasighat as Senior 

Technician on 30.5.1993. 

As my suspension was later revoked and the entire 

period of suspension was treated as on duty and full pay 

and allowances was paid to me for the entire period of 

suspension, it is my prayer that the seniority which I 

lost during the period of suspension may also kindly be 

restored back to me. Had I not been placed under suspension, 

I would have joined as Senior Technician honouring your 

kind brder in 1990 itself and my seniority in the grade of 

Senior Technician would have been protected. Now that the 

CAT, Patna Has also ordered vide its judgement (the copy 

of which is enclosed) that all benefits had to be resbored 

back to me, I believe that the seniority in the grade of 

Senior Technician is also to be restored to its original 
Position as a matter of routine. 

In the seniority list of Technici,n and also in the 
promotion list vide your Order No. 1(21)/90_ dtd.5,3.96 

(copy enclosed for ready reference), i was ranked just 
above Sri Ram Naresh Singh, Sr. Technician, LPTV Gopalganj, 
In the seniority list of Senior Technician released recently 

vide CE,AIR & TV, Calcutta Memorandum No. 1(27)/94 	dtd. 
12.1.95, the seniority number of Sri Ram Naresh Singh is 
94 whereas my number is shown as 248, 

As I was in no way responsible for the circumstan 

ces which led to my suspension and as the same was later 

revoked with full benefits treating the period of suspen 

sion as duty, it is requested that my orthginai seniority 

may also kindly be restored and I may kindly be placed just 

above Sri Ram Naresh Singh, Senior Tehnian, LPTv, Gopalganj, 
Thanking you, 

Enclo : As stated above. 	 Yours faithfully, 
Passig 	 Sd/- 
24.2.95, 	 (N.K.SINGH) 
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Annexure-6 

From 

N.K.Singh 
Senior Technician 
All India Radio 
Pasighat 791 102 

To 

The Chief Engineer (Ez) 
All India Radio & Television 
Eden Garden 
Calcutta - 700 001 

(Through Proper Channel) 

Sub : Discrepancy in Seniority List. 
Reminder to the earlier representation dated 24.2. 
95. 

Ref : 1. Your Memorandum No. 1(27)/94-S dtd. 12.01.95. 

Your Order No. 1(21)/90-S dtd. 5.3.90. 

Order Revoking suspension No. BGP-15(1)/89_90, 
dtd. 20.01.93. 

CE, AIR & TV, Calcutta 0rder No 1(21)/92-s 
dtd. 29.01.93. 

SE, AIR, Bhagalpur Order No. BGP-SD/AIp./95/411, 
dtd. 5.01.95. 

My earlier representation dtd. 24.2.95, Si. No. 
1 73 2-PSG-1(4)/94_S, Cal-i, dtd. 02.03.95. 

Sir, 

With reference to the above subject i have 

represented for reconsideration of my seniority in the 

light of orders the reference of which were given from 

1 to 5 and also in the light of the order of CAT, Patna. 

A copy of my earlier representation is enclosed for your 
ready reference. 

It Is Once again requested that my representation 

may kindly be considered favourably and my original 
seniority may please be restored back to me. 

Thanking you. 

Yours faithfully, Pasighat :_ 	
Sd/- 8.5.95 dt. 8.5.95 	

( N.M. SINGH ) 
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Annexure.7 

To 

H 	The Station Engineer, 
All India Radio 
Pasighat 

Sub : Representation to CE (Ez), AIR & TV, Calcutta 
regarding discrepancy in seniority. 

Ref : CE(EZ), AIR & TV, Calcutta memorandum No. 1(21)1 
94-S dated 12.1.95. 

Sir, 

Please find attached herewith a representation 

in duplicate with a list of enclosures (only one copy 

of each enclosure). It is requested that this may 

kindly be forearded by registered post at an early date. 

Thanking yo 1, 

Yours faithfully, 

Sd/- 
Pasighat 

(N.K.SINGH 25.7.95 	
Senior Technician 

All India Radio, Pasighat 
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Annexure-9 

GOVERNMENT OF INDIA 
OFFICE OF THE CHIEF ENGINEER (EAZT ZONE) 

ALL INDIA RADIO AND TELEVISION 
CALCUTTA 

Akashvani Bhavan, 4th Floor, 
Calcutta-700001 

No. 1(23)/95-s 	
Dated 23.6.95 

MEMORANDUM 

SUB 	Preparation of panel of Senior Tedhnicians Grade-Il 
for promotion to the post of Senior Technician 
Grade - I in the Eastern Region. 

A Departmental Promotion Committee will be convened 

shortly for drawing up of a panel of senior Technicians 

Grade-Il for promotion to the post of Senior Technician 

Grade - I in the Eastern Region. 

It is, therefore, requested that particulars of the 

Senior Technicians Grade-Il shown in the enclosed list may 

kindly be checked up careully with feference to relevant 

records by the concerned stations and following two certifi-

cates furnished telegraphically supported by post copy or by 

speed post/Telex/Fax No. 248-6524/248-271j0 so as to reach this 
office on or before 12.7.95 at the latest : 

1. 	Whether any disciplinary proceedings are either 

pending or contemplated against any the Senior 

Technicians Grade-Il shown in the list enclosed. 

ii. 

	

	
Whether their particulars shown in the enclosed list 
are correct. 

The CRs for the period from 1.4.94 to 31.3.95 of the 
5enior Technicians Gradeli mentioned in the enclosed list 

may please be forwarded to this office in the revised form to 

reach this of fice latest by 12.7.95 if not sent already to 
this office. 

Further, if the name(s) of any Senior Technician 

rade-II, joined on or before 2.10.93, in any statjon/offjc, 

is found left out in the annexed list, the name(s) and part,j-

culars (v±. date of birth, qualification, date of joining 

as Technician and Senior Technician Grade_Il, whether 
sc or ST 

etc.) of those Senior Technicians rade_Ii, may be forwarded 

to this office in the aforesaid manner along With the two 

Cofltd.. 
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certificates asked for (Si  Nos. ± & ii) so as to reach 

this office latest by 12.7.95. 

The target date may be strictly adhered to. 

Sd/- Illegible 

	

Enclo : As above. 	
(Sc RUDRA) 

	

(ii Pages) 	
DEPUTY DIRECTOR ENGINEERING 

FOR CHIEF ENGINEER (EAZT ZONE) 
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•Sr.tech.1.9.77Calcutta 
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Calcuta 
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- 5 . Sr.Tech.26.9.86 	Calcutta 
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3+. Ra3 1 arThakur -88 3.6.60 - Tec -25.3. 86(.&F) LPTV, Sa.taari 
Sr.Tech-i0.90 

35 Aswlni 'Shara --- - 89 +."3;55 - Tech-i .4.86. LPTV, Dhubr 
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Sr Tech-17.5.90 
36. l4qnoran3an Jas 90 7.8 59 S/C Tech-3.+ 86 LPTV, Dhanbad 

- - Sr Tech-21 .+.90 

37. Varengam Vashumwo 91 10.3.63 S/I Tech-5. 	86 PPC, 	Phal 
-- 

- Sr Tecb-11.7 90 
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Sr.Tech-2+.+.90 -. 
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+3. Binod Kuar Singh 96 - 	 25.2.63 - 	 - Tec -5.7.86 CBSAIR, Pana 
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Raib Jas 97 30162 
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cont 	.. 51- 

4, 



I- 

-59- 
 ~ p 

A nnexure -9 

PRASAR BARATI 
(BROADCASTING CORPORATION OF INDIA) 
OFFICE OF THE CHIEF ENGINEER (EAZT SOME) 

ALL INDIA RADIO & TELEVISION 

No. 1 (27)/99-s 	 Akashvanj Bhavan, 
4th Floor, 
Calcutta_70000 1 

Dated : 11.11.99 

MEMORANDUM 

Sub : 	Eligibility list of Senior Technician for promotion 
to the grade of Engineering Assistant 

- calling 
certificates thereof. 

The Deptt, Promotion Committee will be convened shortl 

to draw up a panel for promotion of Senior Technicians to 

the post of Engineering Assistants against 10% quota and 

accordingly a list of Senior Technician whose- cases are likely 
to be Considered by the DP C is enclosed. 

It is requested that the relevant records in respect 

of Senior Technician concerned in the enclosed list may 

kindly be verified carefully and the following certificates 

may be furnished to this of fice latest by 10.12.99 by SPEED 
POST/TELEX/F 

1. (1) 	There is no vigilance case pending or contemplated 

against any of the Senior Technicians mentioned in the 
list xzx0ex enclosed. 

The Particulars as shown in the list have been 
checked 

- 	 and found to be in order. 

The Probationary period in respect of Senior Technjcj. 

ans mentioned in the list enclosed have been terrnjna 
ted. 

further those Senior Technicians who have been allo-

tted on promotion as EA by this office, the intimation of thr 

joining, relieving dates have not been received so far which 

may kindly be forwarded to this office immediately. Moreover 

the incumbents who have not joined so far, a refusal in wri- 

ting may be obtained immediately from the concerned incumbents 

and forwared to this office for further necesary action. 
2. 	

The Station/Office Should also submit a certificate to 
the effect that those Senior 

Technicians who have completed or willComplete 5 years approved service 
sed ljt. as on 01,10.99 have not been left 

This ma 	 out from the enclo 
y kind1 be treated as Most 

- 

Sd/_ Illegib le  

Deputy Director Eniflflg 
for Chief Engin  er 
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Copy to : 

All Engineering Heads of Offices/Stations of All 
India Radio and Doordarshan in the East Zone. 

DDA/HC(MCD/HC(D)/ Sri Md. Hossain, UDC, O/o the 
CE (Ez), AIR &TV, Calcutta. 

SriK.N.Ghosh, UDC, J. Chakraborty, UDC, O/o CE 
(Ez), AIR & TV, Calcutta. 

TheSecretary, Association of Radio & Television 
Engineering Employees, Doordarshan Bhavan, Cal-95 

The Secretary, AIR & DDK Technical Employees 
Association, Doordarshan Bhavan, Calcutta-95. 

Sd/- Illegible 
11.11.99 

For chief Engineer(E,z.) 
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LIGIBLITy LIST OF SR. TECH. PROMOTION TO THE GRADE OF ENGINEERING 
SSISTANT IN THE EAZT ZONE 05 THE BASIS OF SENIORITY-CUMPITNESS 

IN tO% QUOTA. 	 - 

l. Name of the 	Qualifica- Rank No. Cate- Date of Present 
0.

Senior 	 tion 	in sen- gory appt. 	posting Technician 	 iority 	 as sr. 
list 	 Techni- 

cian 

2 

1 Sri S.Nath Pandey 	Matric 
ITIET 

2 " N.K,Samal 	 HSC 
ITIWM 

3 	Md. All Irnrnan 	Z1Mtric 
ITIET 

4L 	Rajkumar Thakur 	SF, ITI 

5 	Aswjnj Sharma 	HBLC 

6 " Monoranjan Das 	SF, ITI 
ELEC. 

7 	Vareingarn Vashuinwo HSLC ET 

I 
	5 	6 	7 

3 
	

UR 16.2.90 	LPT,Deoghar 

4 
	

UR 03.10.89 DDK,Bhubaneâ 
war. 

5 	UR 30.05.90 	AIR, Darbhan- 
ga 

6 	UR 10.04.90 	LPT,Sitamari 

7 	UR 17.05.90 	LPT,Dhubrj 

8 	SC 21.04.90 	LPT, Dhanbad 

9 	ST 11,07.90 	PPC, Imphal 

-- 	.-'anguiy 	 Matric 	in 
PLUMB. TR  - 

B.A., ITI 11 

Matric 	12 
ITIET 

Ram Naresh Singh Marc 13 
- ITIET 

12 	" Abdul Kayam Laskar PU (ARTs) 14 
ITI 

13 Binod Kr. Singh Natric 15 
ITI 

14 Rajib Das HSLC R&T 16 
MAIN 

15 Ram Prasad Sarkj HSITLET 17 
16 Dabanand Barman HSLC EG 18 
17 Fa?lUl Haque 

NP I T I 19 

Dinesh Prasad 
HSLC ITIET 20 

UR 24.04.90 

Sc 05.05,90 

UR 30.05,93 

UR 01.05.90 

UR 31.07.90 

UR 31.07.90 

UR 07.05.90 

SC 28.03.90 

ST 31108.90 

UR 02.04.90 

tJR 27.03.90 

CE(EZ) Calc. 

DDK, Patna 

AIR Pasighat 

DDK Muzaffar
. 

 
pur 

AIR, Slichar 

AIR, CBS, 
Patna 

DDK, Guwahatj 

AIR, Kur seong  

PPC, Silchar 

LLPT, Shantj. 
fliketan 

LPT, Ghatsila 

COfltd 



HS, ITI 	24 

SF ITI 25 

BSC ITI 26 
NCT VT/DEE 

HS 	LEE 27 

HSLC 28 
ITI MECH 

SF/ITI 29 
REF MECH. 

SF/ITIET 30 

HS/ITIET 31 

UR 06.07.90 

UR 06.07.90 

UR 331.10.90 

UR 24.10.90 

UR 31.10.90 

UR 11.03.91 

UR 27.02.91 

tJR 27.2,91 

HPT, Chinsurah 

HPT, Chinsureh 

CE(EZ) Caic. 

CE( EZ),Calc. 

DDK, Silchar 

CE(EZ) Caic. 

HPT, Chinsurah 

CE(EZ) Caic. 

SF/ITIET 	32 	UR 22.02.92 	CE(Ez) Caic. 

HS/ITI 
R & TV 	33 	UR 27.02.91 	CE(EZ) Caic. 

UR 10.06.91 	HPT Chinsurah, 

UR 27.02.91 

UR 27.02.91 

ST 21.06.91 

TJR 22.03.91 

tJR 04.02.91 

DDK, Calcutta. 

CE (Ez) Calc. 

AIR, Bhawanj 
Patna 

LPT, Kalirapong 

DDK, Dibrugarh 
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1 	2 	 3 	4 	5 	6 

" Pallab Sarkar 	MP ITI 	2D UR 08.05. 	AIR, Siliguri 

20 " Debasis Sinha 	BSC 	22 	UR 31.05.90 	DDK,C&lc. 
ITIET 

HSLC 	23 	UR 01.06.90 	LPT,Phulbarj 21 " Amareridra Raj 
Kumar 

22 	" Bimal Ch.Malljck 

23 	" Gopiflath Majumdar 

12 4 	" Debasis Des 

25 Smt. ha Bardhan 

Debasis Dey 

27 " Swapan Acharya 

28 " Abani. Kr, Gani 

29 " Pradip Karmakar 

30 " S.K Pal 

31 	" Haru Des 

32 Partha Sankar 
Banerjee 

33 H Abhoy Kr. Mondal 

34 Tapas Kr. Sarkar 

35." P.K.Hembran 

36 " Partha Dey 

37 ' Nani Gopal Borah 

38 " P.K. Dutta 

39' P.K.Chakraborty 

HS/IT1 34 
DIPET 

SF/ITI 35 

MP/ITI 36 

Metric 37 
ITI 

HS/ITI 3. 

HSLC R&T 39 
(Mech.,) 

HSLC MECH. 40 
(R&T) 

HSLC R&T 41 
(Mech.) 

	

TJR 04.02,91 	DDK, Guwahati 

	

UR 14.02.91 	PPC, Guwahatj 

Contd,,. 
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2 3 .4 

. 

5 	6 7 

' Homeswar Sarma BA ITI 42 UR 15.02.91 

. . 

AIR, Guwahati 
Martin Tirki Np ITI 43 ST 06.05.91 AIR,Ranchj 

XX Jj *z 
42 	S.Ravjdas Matrjc 

ITIET 44 SC 16.02.91 LPT,Bhagalpur. 
43 " W. Shullaj HSLC,ITI 45 ST 11.02.91 DDK,Shillong 

" Bimal Ch.Das HSLC 46 Sc 04.03.91 DDK, Tura ITIET 

45 " Rang Nath Singh a Matric 47 UR 06.05.91 LPT,Begusaraj ITIET 
46, 11  R,D.Sarma HSLC MECH 48 UR 02.03.91 PPC,Guwahatj R & T 

Aloke Kr. Dasgupta Matric 49 UR 18.02.91 HPT,Asansol ITIET 

Dipankar Bajerjee HS ITI 50 UR 01.04.91 HPT,Chinsurah 
Monoranjan Dey 

Sarmah 
PU 	(Sc) 51 UR 22.04.91 HPT,Chjnsurah ITIET 

0 Tapas Kr. Dey HSLC 52 UR 02.04.91 DDMC,Tezpur ITIET 

G,Sharma HSLC Mech 
R 

53  UR 27.03.91 DDK, Guwahat & T 

2 	' Prasanta Kr.gorah INTER, 54 UR 10.05.91 
SC DIP HPT, Nazira 
T&R 

53 ' A Man! Mao HSLC ITI 55 ST 13.02.91 AIR, Kohima 	i 
54 41  Mrigen Kr. Das 1,,Iatric ITI 56 SC 02.05.91 AIR, Jorhat R&TV 

55 !' 	S.Sajkja HSLC ITIET 57 ST 11.02.91 LPT,Golaghat 
5 Binod Kumar 

Juarah HSLC ITIET 58  UR 18.291 PPd,Dibrugarh 

Bhupen Gogol HSLC ITIX2 59 UR 11.03.91 R&TV AIR, Guwahati 
5 Dadidhar Hazarika HSLCITI 60 ST 18.02.91 PPC,Dibrugarh' 
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PRASAR BFARATI 
(BROADCASTING CORPORATION OF INDIA) 
OFFICE OF THE CHIEF ENGINEER (EAST ZONE) 

ALL7 INDIA RADIO & DOORDARSHAN 
CALCUTTA 

Akashvanj Ehavan, 
Ca1cutta70O 001 

No. 1(27)/99-s 	 Date 1 18.04.2000 
ORDER 

Sub : 	Promotion of Sr. Technician as Engineering Assistant 
in the Eastern Zone. 

On teconmendation of DPC, the following Sr. Technicians 

are hereby allotted on promotion as Engineering Assistant at 

Stations/Offices shown against their names. The promotion will 

be effective from the date of their joining at the assigned 
station. 

Si. 	Name of Sr. Tech Present post- Posted on promotion Rerna 
No, 	 ing as Sr. 	as EA to 	 rks Tech. 

1 Suryanath Pandey 	LPT Deoghar 	LPT Deoghar inDMC 
Dhanbad 

2 N.K.Samal 	 DDK,Bhubanes_ DDK Bhubaneswar Post 
war 	

shifred 
from shj-
ilong. 

3 All Imman 	 AIR Darbhan-. LPT Darbhanga Vacant 
ga 

4 Raj Kumar Thakur 	LPT Sitamari LPT Bettia 	-do- 
5 Nanorajan Das 	LPT Dhanbad 	DDMC,Hazaribagh -do- 
6 Vareingam Vashuniwo 	DDK Imphal 	LPT Ukhrul 	-do- 
7 S.Ganguly 	 CE-(Ez) Caic 	CE(EZ) Caic. 

8 Guizari Chowdhury 	DDK,Patna 	DDK,Patna 	LPT Siwan 
post 

9 Ram Naresh Singh 

DDK Muzaffarp DDK Patna 	Asansol pur 	
Post 

10 Abdul Kayam Laskar 	AIR Sikha 	IPI Haf long 	Vacant 
post 

11 Binod Kr.Singh 	
AIR CBS Patna IPI Lakhisaraj 	-do- 

12 Ram Prasad Sarki 	AlRKurseong 	AIR Kurseong 	-do 13 Debanand Barman 	DS h c ar 	Kallasahar DD ii -do- 

C ont d... 
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eAq 

14 Falu1 Haque 

15 Djnesh Prasad 

16 Pallab Sarkar 

17 Debasjs Sinha 

IPI Santi- 	DDK Santi- Baliapal post 
niketan 	nketan 

IPI Ghatsjla DDK,Patna Darjeeling 
post 

AIR, Siliguri AIR, Siliguri 

DDK Calcutta IPI Dimapur Vacant post 

18 ArnEendra Rajkumar 	A IR Itanagar AIR Tezpur 

19 Debasis Das 	 CE(EZ) Clc, 	CE(Ez) Caic, 

20 Srnt, ha Bardhan 	CE(EZ) Caic, 19RUZ ~XxUX9 Kalimpong 
DDK Aantinj- post 
ketan 

ii) 	The promotion orders will be handed over to the concerned 

official after ensuring that no the vigilance case is either 

pending or contemplated against hinVthem, Service Book may be 

sent to the concerned station after ensuring entries of proba-

tiori termination, Confirmation etc. 

(iii) 	lkxmx The Sr. Technicians promoted as Engineering 

Assistant should exercise their option in regard to fixation 

of pay on promotion within one month from the date of promotion 
as per FR 22 (1) (a) (I) 

It may be point out that in the event of the promotionnot 

being accepted by any of the official he/she will be debarred for 

promotion for one year. If the reasons for declining promotion 

are not accepted by the compett authority, promotion may be 

enforced. If promotion is till declined action may be taken for 
refusal to obey the order. 

The Confidential Reports of the officials concerned should 

be sent to this office immediately till the date of relief. 

Sd/- 
(N. SRINIVAs) 

DIRECTOR (ENGINEERING) 
FOR CHIEF ENGINEER (E.z.) 

Copyto 

Superintending Engineer/saj0n Engineer, All India Radio, 
Darbhanga, Silchar, Patna, Kurseong, Siligurj, Itanagar, Tezpur, 

Superintending Engineer/ Station Engineer, Doordarshan 
Kendra, Bhubaneswar, Calcutta, Imphal, Patna, Muzaffarpur, 5ilchar, Santiniketan 

Station Engine, DDMC, 	
DDMC,. Dhanbad Notihari, Bardhaman Jamsehdpur Purnea Hazaribagh ImphaiSliCh Bhaga1p 	

Baleswar, Gaya. 

Cofltd. 
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 The Director General, All India Radio, 	SI v(A) Section, 
Akashvani Bhavan, Parliament Street, New Delhi-liD 011. 

 The Director General, All India Radio, M & C Section, 
Akashvanj Ehavan, Parliament Streetn New Delhi-110001. 

 The Director General, Doordarshan, SIV Section, Hand! 
House, Copernicus Marg, New Delhi-hO 001 

 President 	ARTEE, Post Dos No. 422 New Delhi-hO 001. 

 Vice-President ARTEE, Ajcashvani Ehavan, Calcutta-700 001, 
6, General Secretary, AIR& DD TEA Post Box No.736, New 

Delhi-hO 001. 

 Zonal Secretary, AIR & DD TEA, Akashvani Bhavan Calcutta 

 CE (P)/ CE 	(M)/cE 	(IV)/DE 	(P)/DE 	(TViVDn/Hc (Dey)/HC (Das) 
H o/o AIR & TV, Calcutta. 

 The Confidential Cell (S/Shri 	J.Chakraborty UDC & Sri 
K.N.Ghosh DDC) o/o CE(EZ) AIR & TV, Calcuta. 

 P.A.O. Doordarshan Kendra, Calcutta, The redeployment 
of posts is as per authorisation of DG-Doordarshan 
vide their letter No. 	11/2/2000 - SIV dt. 22.3,2000. 

$D/- Illegible 

For CHIEF ENGINEER (EZ) 
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To 

The Chief Engineer (East Zone), 
All India Radio & Doordarshan, 
Akashvanj. Bhavan, 
Eden Garden, 
Calcutta -7000001. 

Annexure-j. 1 

(Through Proper Channel) 

Sir, 

SUB : PROMOTION OF SENIOR TECHNICIANS ON 10% 
SENIORITY - CUM -FITNESS QUOTA TO ENGINEERING 
ASSISTANT. 

With the expectation of proper justice from the High 

Office of the Chief Engineer (East Zone), A I R & DD, of 

the sole Authority of Cadre control of this zone, I, 

Narendra Kumar Singh, Senior Technician, presently posted 

at AIR Pa'sighat, Arunachal Pradesh do hereby inform you 

that in the recently published promotional order Vide No. 

1 (27)/99-s dated 18th April, 2000 for the promotion of 

Senior Technicians to the Cadre of Engineering Assistants 

on 10% Seniority -Cum-Fitness quota, my name is not included 
by your office without assigning any cause. 

For your ready reference, I am furnishing below few 
details of my service career :- 

1) 	Seniority position in the Eligibility list vide 

communication No. : 1(27)/99-S dated 11.11.99 - Si, 

No. - 10, Rank - 12. R. as Sr. Tech. 30.05.93, 

Quail : Matric/ITIET, 

Date of joining as Technician : 12/05/1986 at AIR-

Ehagalpur. 

bate of joining as Sr. Tech. 30/05/1993 at AIR, 

Pasighat, Arunachal Predesh. 

It is observed in the promotional list, vide order 

dated 18.04.2000 under reference that next to my junior 

and other are promoted as EA whereas my name is missing. 

In fact, if I am promoted, I could have occured the 9th 

Position of the list. However, the cause is known to me 

Contd.., 



why my name is omitted, because, since my service 

career i am performing duties, which ever may be the 

nature, with utmost sincerity and nev* been served with 

any type of memo/s by my controlling authorities at any 

one of the served stations. 

I shall feel obliged, if you kindly Personally 

look into' the matter and promote me as EA with corres-

ponding seniority at the earliest so as to get relief 

from mental agony which i am Presently bearing i look 

forward to the justice and a Communication from the High 

Office of CE(EZ) at your earliest convenience. 

Thanking you, 

Yours faithfully, 

Date 08.05.2000 	 (NENDRA KR. SINGM) 
Senior Technician, 
AIR, .Pasighat, 
Arunachal Pradesh 

Copy to 

The Vicepresjdeflt 
ARTEE, Akashvanj Ehavan, 
Calcutta700 001 

Unit Secretary, AIR, 
Pasighat. 
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To 

The Chief Engineer (East Zone), 
All India Radio & Doordarshan, 
Akashvanj Ehavan, 
Eden Garden, 
Calcutta...700001 

(Through Proper Channel) 

Sir, 

SUB : PROMOTION OF SENIOR TECHNICIS OF 10% 
SENIORITY -CUM -FITNESS QUOTA TO ENGINEERING 
ASSISTANT. 

With the expectation of proper justice from t 

High Office of the Chief Engineer (East Zone), AIR & DD, 

of the sole Authority of Cadre Control of this zone, I, 

Narendra Kumar Singh, Senior Technician, presently posted 

at AIR, Pasighat, Arunachal Pradesh do hereby inform you 

that in the recently Published promotional order vide 

No. 1(27)/99_5 dated 18th April, 2000 for the promotion 

of Senior Technicians to the Cadre of Engineering Assis 

tants on 10% 5eniority - Cum_Fitness quota, my name is 

not included by your office Without assigning any cause. 

For your ready reference, I am furnishing below few 

details of my service career :- 

1. 	
Seniority Position in the eligibility list vide 

communication No. : 1 ( 27 )/9 9-S dated 12.11.99-SL. 
No. 10, Rank 12, R As Sr. Tech. 3 0.05.93, Quail : Matrlc/ 
ITIET. 

Date of joining as Technician : 12.05.1986 at AIR 
Bhagalpur. 

Date of joining as Sr. Tech. 30.05.1993 at AIR, 

Pasighat, Arunac1a1 Pradesh. 

It is observed in the promotional list, vide order 

dated 18.04.2000 under reference that next to my junior 

AND others are promoted as EA whereas my name Is missing. 

Contd 
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M 

Infact, if I am promoted, I could have occured the 9th 

position of the list. However, the cause is known to me 

why my name is omitted, because, since my service career 

I am performing duties, whichever may be the nature, with 

utmost sincerity and never been served with any type of 

memo/s by my controlling authorities at any one of the 

served stations. 

I shall feel obliged, if you kindly Personally look 

into the matter and promote me as RE EA with corresponding 

seniority at the earliest so as to et relief ffom mental 

agony which I am presently bearing I look forward to the 

justice and a communication from the High Office of CE 

(Ez) at your earliest convenience. 

Thanking you, 

Yours faithfully, 

Scl/-

23.6, 

(NARENDRA KR. sINGH) 
Senior Technician 
AIR, Pasighat, 
Arunachal Pradesh. 

Date 23.6.2000 

Copy to 

The Vice President, 
ARTEE, A)cashvani Bhavan, 
Calcutta_700 001. 

Unit Secretary, AIR, 
Pasighat. 
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ASSOCIATION OF RADIO & TELEVISION ENGINEERING EMPLOYEES 

(REGISTERED & RECOGNISED) 

Central Office : POST BOX NO. 422 NEW DELHI-110 001 

East Zone Office : POST BOX NO. 2713,GPO, CALCUTTA-i 

Fax : (033)667-3145 

Ref No. ARTEE/VP(E/2)/G..17/2k 
To 

The Chief Engineer(M) East Zone, 
All India Radio & Doordarshan, 
Akashvani Bhavan, 5th Floor, 
Ca1cutta70001 

Sub : To remove the Bypass on promotion from Technician to 
Sr. Tech. Sr. Tech to EA and EA to SEA on seniority-
cum-fitness basis. 

Sir, 

With due respect this is to inform you that on seniority 
of the last published eligibility List of Promotion of 
different cadre it has been noted by us that the following 
persons as given below have been bypassed from promotion to 
the next higher grade. 

Name of the 	Designation 	Present posting Seniority Rank persons 

Subash I. 	Technician 	LTV :Bokaro 	 37 
Rajabidhu Singh Technician 	HPTV : Imphal 	59 
Nolzokhotuch 	Technician 	DDK : Kohjrna 	103 Yhene 

Prabin Kakoti. 	Technician 	PPC : Guwahatj 	118 
Niranjan Boro 	Technician 	LPTV :Tezpur 	119 
Nokhwel Angami Technician 	AIR : Kohima 	125 

Shri Aswini 	Sr.Tedhnician DDK, Guwahati 	 7 sama 

Sri Narendra Kr. Sr. T chnjcian AIR, Pasighat 	12 Singh 

Shri B.C.Mallick Sr. Tech. 	HPT,Chjnsurah 	24 (Sc) 

Shri Gopalnath Sr. Tech 	HPT, C1nsurah Ivi 	 25 ajumdar 

Smt, Nanisha Roy Engg.Asstt.AIR,Assansol 	
1065 

The reason of the bypass h&s not been informed to the 
perspn concerned and to us also. But the most unfortunate 
to inform you that we hage got the information from the 
reliable source that the above person5 have bee bypassed 

Contd.., 
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due to some adverse reporting on their Confidential 
• 	Report which is highly condensable from the part of our 
• 	association. As such we have taken information from the 

person concerned that they were never involved in any kind 
of activities which goes against the CCS Rules. Further 
no communication has beenmarked to the lndivjdulas either 
to caution or rectify' them. Naturally we thin the above 
kind of reportings a manifestation of the vindictive 
attitude of the hier of ficer to hamper the career of a 
person. Hence I request to your prudent chair to heratjonal 
enough to intervene on the above matters to that a review be made on their Confidential Report and necessary steps 
may be taken to rectify the above reporting to give the 
persons a scope to enjoy the benefit of promotionto the higher post. 

Finally, i will request you again to intervent on 
the above matter so that the above persons get released 
from the adverse constraing and get promotion at the 
earliest and obliged. The follow up actionf is kindly 
awaited please. 

Thanking you, 

Sd/... 

PROKASH CHAKRABORTY 
Vice_Presjdent(EZ) ARTEE 

Copy to 

The Director General (by name Shri K.M.PaU1,CE(D) New De1hj 

The Chief Executive Officer, Broadcasting Corporation 
of India, New Delhi, 

The General Secretary, ARTEE, New Delhi 

The Unit Secretary, ARTEE AIR/HPT/LpTV/DDK 
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WJiAHATI BENCH :: GUWAHATI. 

4N 15 OF 2002. 

Shri N.K. Slngkt 

u.ys - 

Union of India and others. 

-And- 

nthe matter o S 

Written Statement submitted by the 

respondents no. 1, 2, 3 and 4. 

The respondents beg to submit written statement 
as follows $ 

If 
	

That with regard to para 1, the respondents beg 

to state that these are matter of records. 

2• 	 That with regard to para 2, 3 and 4.1 the 

respondents beg to offer no comments. 

30 	 That with regard to para 4.2 and 4.3 the respon- 

dents beg to offer no comments as these are matter of records. 

40 	 That with regard to para 4.4, the respondents 

beg to state that in the seniority list as on 31.3.94, the 

applicant is showt at $1. No. 248. On the basis of his re-

presentation subsequently seniority list has been revised and 

he has before placed at $1. No. 40,  above Shri Ra* Naresh Slngh 

in the seniority list as on 1 .10.94 • Thus his grievances have 

been attended to • In the current eligibility list &nnexure -9 
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also his name has been placed at 3]. No. 10 above Shri 

R No Singh. This fact is clear from the Annexure of the 

petition ±ttIfxx itself. 

5 • 	 That with regard to para 4.5, the respondents 

beg to state that the a]. ]egation is false. 

6 • 	 That with regard to averments made in para 4.6, 

the respondents beg to state that these are matters of record 

and hence no comments. 

That with regard to para 4.7, the respondents 

beg to state that the promotion order has been issued as per 

findings of DPC Constituted for the purpose • The petitioner '8 

nate was not recommended for promotion by the said DPO . ( The 

record of the DPC, if required by the Hon 'ble Tribunal, will 

be produced). In this connection a photo copy of extracts 

of Govt's instruction for DPC is enclosed. ( For this promotion, 

the bench mark is good,}.s per Govt • Instruction/rules average - 	
71 

performance is not treated as adverse and benc/nót communicated. 

At the same time above average performance o 'ly entities an 
 

1 

official to reoongnition and reward of promotion ). 

That with regard to para 4.6, the respondents 

beg to state that the applicant and Association were Informed 

of the above position when they approached the authorities 

with the grievances of nonpromot ion. 

9 • 	 That with regard to para 4.9, the respondents 

beg to state that the contentions made in this para not admi-

tted. The procedure of promotion has been explained above. 



104P 	 That with regard to para 4.10, the respondents 

beg to state that the zu post of Engineering Assistant is 

filled up 80% by direct recruitment, 10% by promotion througi 

limited departmental competitive examination and 10% by promo-

tion on aeniOrity -cwn-fftneac basis from feeder cadre Senior 
- - 

Technician with five years regular service. 

11. 	 That with regard to para 5, the respondents 

beg to state that as explained above, this is not a Lit case 

for any relief. 

12. 	 That with regard to para 6, the respondents 

beg to state that these are matter of record. 

13 • 	 That with regard to para 7, the respondents 

beg to offer no comments. 

14. 	 Tn view of the facts and submissions riade 

herein above, it is most respect fally stated that the 

applicant is not entitled for any relief. Hence, it is 

most respectfully prayed that this Hon'ble Tribunal, may 

graciously be pleased to dismiss the instant 0.A. with 

cost. 

150 	 That with regard to para 9 the respondents 

beg to offer no comments. 

/ 

Verifioation......... 



VERIFICATION 

lt~ 

I, Shri S. P. Nag son of Shti S. C. Nag aged about 59 years, 

working as Chief Engineer (East Zone), All India Radio & TV, 

Kolkata residing at Flat no. 46, Central Govt. Officers' Quarters, 

Belvedere Estate, Kolkata - 27 do hereby declare that the statements 

made above are true to my information and belief as verified from the 

records and sign this verification on this 15th  day of June 2001 at my 

office at Kolkata and that I have not suppressed any material facts. 

DATE:-15.06.2001 

/ashvani Bhavan 

(4th Floor) 

To 
The Registr 
Central Administrative Tribunal, 
Guwahati Bench. 

Signature of the Deponent 
L P. NAG 

ChI.f Engin.er, 
010 the Chief Enginesy EIZ 

A11,India Radio & Doordarsrr 
Calcutta. 
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